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Notes 	e Registry 	 Uate 	Order of the Tribunal 

i AIS 
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plieat:"on 	is ir,  forn) 
it) (;rr..e 	 9 ~,,10 --0111 Present 	: 	Hon~ l bie ~,r.!'justice D.N. Ch 	uf~" 
is 	not filicd 	vidc 

Vice-Chd-iriban' 

* Hon'ble Mr. K.K.Sharma, Member (A). 
50 ' I 	deeposited 	vide 

~r- Issue notice as to why the application 
Ishall not be admitted. 	Notice returnable by 

go 
Rigs 	a four 	weeks. 	List 	on 	23.11.2001- for 	further 

Oorders. 

I 	Heard 	Mr. 	M. 	Bimal 	Sharma, 	learned 
counsel 	for 	the 	applicant 	on 	the 	interim 

~rayer. 

I 	Issue 	notice 	as 	to 	why 	the 	interim 

g"",  4- Frayer 	shall 	not 	be 	granted suspending the 
order dated 6.9.2001 relating to the transfer 
4f 	the applicant 	- 	A Jasobanta Singh 	from 
Manipur SSA to Mizoram SSA. Returnable by four 

AY 
*-~11)0  

4eeks. 	Mr. 	
I 	A.K.Choudhury, 	learned 

Addl.C.G.S.C. accepts notice ,  on behalf of the 
r6pondents. 	List 0~n:,.: 	23.11.2001 	for 	further 

orders. 	Meanwhile 	the 	operation 	of 	the 
i1pugned 	order 	dated 	6.9.2001 	shall 	remain 

Ispended 	concerning 	the 	applicant 

A I 
Jasobanta Singh. 

rZlvo l 
Member 	 Vice-Chairman I 	

- 

trd 
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23.11.01 	written statement has been filed *  

A5~iication is admi -I-ted and posted for 

hearing ­.on'.. -14..1'2* 01 as agreed by the 

parties i - The applicant may file rejoinder 
if any within 2 weeks. 

Vice-Chairman 
lm 

21.12.01 	 i~dgment delivered in open cour, 

--ts.  The application kept in separate she( 

is dismissed. No order as to costs, 

member* 

C" 
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"NTRAL ADMINISTRATIVF- TRIBUNAL 
GUWAHATI BENCH 

Original, APPlication No. 	409 1 of 2001. 

Date of Decision.2,1.*.1.~.* 2001 * - 0 . . 0 0 

Shri A.Jasobanta singh 

-Petitioner(S) 

Shri Bimal Sarma 

-Advocate for the 
-Versus- 	 Pe-tltlon2r(s ~ 

Union of India & Ors. 

Shri A.K.Choudh ury Add I - C G. s. C. 
for- 

E -3pond e-,l 

THE HON'Bt l~-.' 

T 1 -1 F, H 	j3 T 11 	MR.K.K4 SHARMA, ADMINISTRATIVE MEMBER. 
J-1- 

1,,  Whetho 'Lr Reporters of l ocaj Papers  may 	
al judgment ? 	 e -10w-d to see the 

To ke 1-eferr--,a, -J th~~,  Report- er-  or not ? 

Whether their Lordships wish to see  t,,- 
" e fa-~ r -2cPY of the j,,. ,d,.1ment ? 4- Whether the judgment is t o  be  ci  

rculated tc, the other Benches 	? 

Judgment delivered by Hon'ble 	Ad  
ministrative Member. 
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a, 

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH. 

Original Application No. A09  of 2nna. 

Date of order : This the 21st  Day of December,2001. 

THE HON'BLE MR K.K.SHARMA, ADMINIqTRATIVE MEMBER 

Shri A.Jasobanta Singh, 
Junior Telecom Officer, 
Iroisemba Mayai Leikai, 
P.S. Lamphel, Imphal West District, 
Manipur. 	 ... Applicant 

By Advocate Sri Bimal Sarma. 

-Versus - 

Union of India, 
represented by the Secretary 

Ministry of Communications, 
Govt-of India, New Delhi-1 

Asstt. General Manager (Admn), 
B.S.N.L.,Office of the General Manager, 
N.E.Circle-I, 
Shillong-1. 

Divisional Engineer (P&A), 
Office of the General,Manager, 
Telecom District Imphal, 
Imphal-1. 	 ... Respondents 

By Shri A.K.Choudhury,'AddlX.G.S.C. 

0 R D E R 

K.K.SHARMA,ADMN.MEMBER, 

In' this application the applicant has challenged 

the 	impugned 	orders 	dated 	6.9.2001 	(Annexure-10) 

transerring the applicant from Manipur SSA to Mizoram SSA 

,and the order of posting dated 18.9.2001 (Annexure-11). 

,2. 	The applicant was recruited in the year 1992. He 

joined as Junior Telecom officer (JTO) on 20.9.96 in the 

contd .2 
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of f ice of - the TDM, Dimapur, Nagaland. By order dated 

1.9.98 (Annexure A/6) the applicant was transferred from 

Imphal to S .enapati in pursuance to'the order' of CGMT, NP 

Circle, Shillong. The applicant has referred two letters 

dated 26.7.76 and 3.11.76 issued by TDM, Nagaland, 

wherein it has been stated that substitutes against 

transferred persons whould be those having the lo nge 
I 
 st 

stay in the division. . The applicant claims to be 

appearing at No.17 in the seniority list of JTO issued on 

6.9.2001. It is stated that Smt.Monitombi Devi who is at 

serial No. 6 has not been transferred whereas the 

applicant has been transferred by the impugned 

U 

orders. Even JTOs appearing at serial No.10 and 11 of 

the seniority list have not been transferred. I t 

is stated that in view of the fact the impugned order 

of transfer is mala fide. The impugned orders have been 

challenged on the ground that these .  are arbitrary and 

have not been applied equally to everbody. The applicant 

made a representation dated 19.9.2001 to the respondent 

No.1 which has not yet been disposed of. Mr. Bimal 

Sarma, learned counsel appearing for the applicant has 

been he-ard.,His main contention was that as per seniority 

list dated.  6.9.2001 a person senior to applicant has not 

been transferred while the applicant has been transferred 

and as such the transfer order is mala fide. He relied on 

the Gauhati High Court judgment reported in 1982(l) GLR 

211 and submitted that if an order is mala fide Tribunal 

has the power to quash it. Mr.Sarma argued that it was 

not correct that ladies were not transferred.He submitted 

C ontd . i 
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that on 8.10.2001 Tirs.Diomtombi Devi, senior to him had been 

transferred. 

3. 	 The respondents have.  filed their written 

statement. , Mr a.K.Choudhury,, learned Addl-C-G-S.0 argued 

the case of i~he respondents. Mr Choudhury subitted that 

N.E.Telecom Circle is having a number of tenure stations 

and as per departmental rules official working in tenure 

station are liable to be transferred on completion of 

tenure period. While transferring the official from the 

tenure station the department has to give reliever from 

other station. it is stated that as per terms and 

conditions of service JTOs are bound to serve in any part 

of N.E.Telecom Circle and in special circumstances in any 

part of India. The tenure stations are selected by the 

head of th e circle to maintain the telecom services bv 0j" 

I 	difficult places. It has also been decided by the head of 

f 	the circle that the reliever should be released in advance 

so that there is no delay in relieving the tenure station 

staff. Tenurestations are difficult stations and transfer 

to and from the tenure station are issued after due 

consideration and according to the norms and practice. 

seniority is maintained at the time of issuing the 

transfer order for tenure posting. As to the senior of the 

applicant who have not been transferred it is stated that 

JTOs mentioned at serial No.10 and 11 are lady JTOs for 

whom special provisions for consideration have been made 

to ensure tha ~ husband and wife are posted at the same 

station or ensuring that the women in service stay with 

parents. No norms or direction's of the Government have 

been violated in the matter of transfer and posting. The 

;-- 	 Contd. . 4 
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applicant was released from the strength of Manipur SSA on 

20.9.2001. officers from tenure stations are to be 

transfered immediately on completion of their tenure. It 

is stated by the respondents that the applicant has not 

exhausted the normal channels of redressing his 

grievances.. Mr Choudhury, learned Addl.C.G.S.0 also relied 

on the Gauhati High Court Judgment reported in 2001(3) GLT 

150 in the case of . Gur.nam Singh vs. Union of India & Ors. 

and submitted that the-_'CourtW--,should not ' -4,ntppfere' in the 

matter of transfer unless the transfer is mala fide. 

1 have carefully considered - the submissions on 

behalf of the applicant and have also perused the record. 

The applicanVs case is that his transfer is mala fide -on 

the ground that his senior.s have not been transfered.Th ~e 

instanc-es given are JTOs appearing at serial No. 10, 11 

and 16. All these cases are , of lady JTOs. As stated by the 

respondents the lady JTO cases are considered as per 

instfuctions issued by the Ministry of. Personnel and 

Public Grievances. Learned counsel for the applicant also 

referred to the case of Smt. Monitombi Devi, JTO who had.-  

been transferred from Imphal to Delhi to support his 

arguments that lady JTOs are also transferred. The 

respondents have stated that the transfer of Smt Monitombi 

Devi to Delhi was at her own request. 

After hearing the parties I am of the opinion that 

the transfer of the applicant,  is not in any way mala fide 

or in violation of any rules or regulation. This Tribunal 

Contd.. 

i 
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normally does not interfere with the transfer order unless 

the transfer is shown to be mala fide. No mala fide can be 

inferred from the documents filed alongwith the O.A. and 

also from the submission made by the learned counsel for 

the applicant. 

The application is accordingly. dismissed. There 

shall, however, be no order as to costs. 

Interim order dated 9.10.2001 is vacated. 

K.K.SHARMA 

ADMINTSTRATIVE MEMBER 

IQ 

4 
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Guwahati Benak 

IN THE CEMA.L -=TMTM= TaiBuNAL 
GIUAHATI BEI%IGH ; GUWAHATI 

GUWAHATI CASE O.A. NO.q0j OF 2001 

-Ilk 

4.4 

Shri A. Jasobanta .3ingh 	 AD p  Li_c,-at_ 

Vrs. 

The Union of India and ors es , &5pSMde"t 

I N  _P " 

S1.11b. Description of documents Page No,, 
relied upon 

1. Application 13 

2, Aff idav it 14 - 	- 

3, Annexure A/1 (Appointment order 15 - 	;66 
dt. 4.4-96) 

4. Annexure A/2 ORecommendation 17 - 
dt. 11-7-96) 

5, Annexure A/3 (Representation 18 19 
dt. 23-3-98) 

6 0  Annexure A/41 (Medical atten- 20 30 
dance registrar). 

7. Annexure A/5 (Transfer order 31 33 
dt. 4-6-98) 

81 Annexure A/6 (Joining & posting 34 - 
order dt. 1-948) 

 Annexure A/7 (Rul ~ng dt.26/7/76) 35' - 	36 

 Annexure A/8 (R61ing dt.3-11-76) 37 - 	38 

 Annexure A/9 (Seniority List 39 - 	41 
dt. 6-9-2001) 

 Annexure A/10 (Transfer order 42 - 	43 
dt. 6-9-01) 

 Annexure A/11  (Follow of trans- 44 '  - 
f ea~ urdea~ dt,, . 13-0c)-01) 

 Annexure A/12 (Tl'ansfer order - 45 - 	- 
dt. 25/8/95) 

1&. Annexure A/13 (Tribum-1 Order 46 - 	48 
dt. 29-8-96) 

16. Annexcure A/14 (iiepresentat - on 49 - 	50 
L  with forwarding letter 

dt. 26-09-2001) 

BY 	 Signature of the Petitioner 
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5),  IN THE CENTRAL ADMINISTR&TIVE TRIBUNAL 

GUdAHATI BE1qCH 

GUWAHATI CASE 0,A, NO, 	OF 2001 

IN T nT 	OE - 

Application unddr section 19 of the 

Administrative Tribunal Act, 1985 read 

with Bule 4:of the Central Aaministra- 

4. Uive (Procedure) R.ule, 1987. 

;a TM -4&jjAR  OF 

Shri Ayekpam Jasobanta  Singh 

Junior Telecom Of f icer (Senap-ati).  

Off ice of the General Manager Telecom 

D,istrict 9  Man4ur, Imphal 795 001, 

Bharat, Sanchar Vvig qM Ltd. 

-Versus- 

1. The Union of India, represented 

by the Secretary ~ Ministry of 

Communications, Govt. Of india l  

New Delhi - 11 001, 

2', Asstt.'  General Manager (Admn) 

Bharat Sanchar Nigam Ltd. 3  Office of 

the Chier Genbral Manager, N.E. 

Telecom Circle - I l  Shillong, 793 001., 

3, Divisional 

k 



I 	

-; (2): - 

3. Divisional Engineer (P &A) 

Bharai Sanchar Nigam  L td., Office 

of the General Manager Telecom 

District I Imphal l  795' 001. 

.&SP  OND  B NZ 

In the matter of an application on 

behalf of the applicant for redressal 

of his grievance or for quashing Order 

No, STB/ES-3/Tenure/XII I  dated at Shillong 7  

the 6th ~Sept. 2001 (Annexure A/ 10 and 

Order No, EST-2/JTO/iFR I, Dtd. at Imphal 

19/09/01 (Amexure.  Val 

LtRTI"ARS OF 	RPL ICA NJ 

(D Name of the applicant : Shri A, Jasobanta Singh 

ii) Name of Father 	: Shri A, , Babu Singh 

(iii) Designation and 	Junior Telecom Off icer 

	

articul.&rs of office 	(Senapati) Imphal ?  Deptt o  

	

name and station) in 	of Telecommunication )  

	

uhich employed before 	Bharat Sancjr Ltd ~ .1 1  
ceasing to be in service 

iv) Office 9Lddress 	 Of f ic e of the G eneral 
Manager Telecom District, 
'Imphal - ?95 001 
Bharat - Banch-ar Nigam Ltd. 

(v) Address. for service 	The above address 
described in item No. 1(iv) 
OR at A. Jasobant-a  Singh )  
Iroisemba MaYai Leikai 7 p.5 
Lamphel, Imphal* West 
District ~ Manipur. 

iss ee 2- o  PARTIqj&b;j OF 
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2. 

(a) -  The Union of India, represented by the 
Secretary, A:1nistry of Comm unicat ,  ons 
Govt. of /1hdia, New Delhi - 110 001* 

Asstt, General ganager (Admn) 
Bharat Sanchar Nig= Ltd Off ice ' Of the 

L  Chief General Manager )  U. Circle -1 )  -1 
ZShillong - 793.0010 

Divisional Engineer (P & -A) 
Bharat Sanchar Nigam Ltd. 2 - 6ff! ce of the 
General Manager Teleccm District, Imphal 

795 001, 

3'. PARTICILARg OF THE OPDa AGAIXST  1WHICI 
MAD-B  41 

The application is against the 

following orders 
4 

Order Nos
~

. ~ 1) NO. STB/ES -3/Tenure/XI1 q  and 
2) NO. ES .T-2/JTO/TFR O  

Dates Shillong 	the 6th Sept. 2001 
Le Imphal l 	18-09-01 respectively N 

Passed Asstt. General 1-1anager (Aamn) 
(Respondent No. 2) 	and 
Divisional Engineer (P&A) 
(Respondent No. 3)respectively 

Subjedt in Transfer the applicant holding 
brief, the post of Ju.nior Telecom Officer, 

(Senapati), Imphal  Office Of the 
General Manager Telecom District 
~mphal (Manipur) to Mizoram Division. 

41. 	That the applicant declares that the subject matter 

of the order against u1iich he wants redressal is within 

the jurisdiction of the Tribunal,, 

That the applicant  f urther declaF s_ that - the applica-

i -S 4thin the limitation prescribed in section 21 of the 

Administrative Tribunal Act, 1985 0  

...6. Z&gT5  OF 

Y 
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6, 	LAC  TA  OF THE CAQ 

The f acts of the case ave given 

below 

I) 	That the applicant is a permanent resident of 

Iroisemba Mayai Leikai j  Imphal West District ) Manipur  and 

he has p assed Bachelor of Engineering (Electrdnic s  and 

Comm unica.tion)i ~ ,, The applicant was recruited in the Depart-

ment in the year 1992 and undergone training at KalYani 

(We t Benga S . 	1) from 19-12-1994. The training of the 

app;i~ ant was disrupted or having gap because the aPplic ant 

made an accident while undergoing trainitig resulting serious 

Head-Injury and - as.such his appointment order was issued, 

only on 4-4-1996 jinder Memo or Appointment Order No. 

STB-I/APTT/JTO of the Dy.,  General "'atager Telecom (A) 

office of the Chief General manager N.E. Telecom Circle ~ 

Shillong - 793 001. He j oined. the, service at JTO x:kxkkx 

Prior Telecom Of f icer) on 20-9 -1996 at ~the Of f ice of the 

,,TDX/Dimapur (Nagaland State) , . 

Anhexure A/1 is the copy of the 
appointment order dt. 4-4-96, 

(2) 	That before joining as  JTO at Dimapur', the ap'Plicant 
al 

developed some abnormal persorVphySical problem because of 

the said  accident. In this respect some reports were also 

sent from the Training Gentrel i.e. RTTC/Kalyani and as a 

result 2  the applicant could not joined the duty 'after 

completion of the training. The TD14/Nagaland wrotta letter 

to the DY, General Manager (Admn) , q/o CGIAT, NE Telecom 

circle, Shillong - ?93 001 proposing' to post the applicant 

at his home town  't 	on humanitaria 
I 
 n ground on the 

ground that 
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ground that  the applicant is suffering from some 

personal/physical broblems and to overcome such problems, 

the applicant rday' be posted at his home town I ~phal vide 

his letter No, B-13/RXTT-JTO/139 1  dated at DimaPur 11-7-96. 

Annexure A/2 is the copy of thd 
PrOPosal - letter dt. 11-7-96 9  

That while the applicant was at Kohima under 
TDM /BJqDLp ur under Nagaland Division, the f ather of the 
applicant made a representition to the Chief General 
Manager Telecom, N.E. Circle, Shillong as a Reminder 

Representati6n, dated 23rd March l',1998 from Kohima stating 

that because of the accudent -which resulted'head injury 

the applicant developed some Psychiatric problem and he 

is facing . strange problems like diff erent people, different 

language, different circumstances - etc. and as such it 

created many unseen problems before he fully recovered and 

requested to transfer at Tmphal his hometown because he 

was under treatment. 
Annexure A/3 is the copy of the ,  
remtnder representation dt'.23-3-98. 

	

(4) 	That in fact the applicant is still under trea- tqient. 

atiending every now and then at the Hospital and his last 

att end~ence was"on 4-10-01 advising to come or'at tend' again 

on 15-10-01. 

Annexure A/4 is the copy of the 
attendance registrar. 

	

L-, ~
(5) 	That the Respondent 1b. 2 by his order No. STB-ES- 

3/Tenure/XI/1 )  dated at Shillong the 4th June' 1998, . the 

applicant has been transferred from Nagaland Division to 

Imphal Division and Joined at JTO (Senapa:,U) on 19-8-98,0---- 

In this respect the Asst. Director Telecom l  Imphall A~nipur 

issued an order'  under No. EST/JTO-1/Rectt-Trg/113 )  dated 
01 

at Imphall 



- ,0(6)t- 

at Imphal l  1-9-98. 

Am'exure A/5 is the copy of the 
transfer order dt. 4-6-98; and 

Annexure A/6 is the joining zxdmx 
and posting order dt, 1-9-98. 

61 ~. 	Mat the Director Telecom (S) I  N.E. Circle, Shillong 

vide his two-  orders ./directives viz.,. (i) No.STBX-84/Rigs, 

dated Shillong, the 26/7-76 arid (ii) NO,', S'IBX-84/Rlgs, 

dated Shillong, the 3-11-76 which known as 

- made the procedure in connection with the transfer 'of 

Officials idthin the division from tenure stations such 	I 

as 	 I 

"The s'ubstitutes against such Officials 
would be from the Officials h-aving longest 
stay in the division, While Calculating 
the stay in the division the period of 
service in a tenure station in the division, 
should not be counted. 11  

Annexure 1/7 is the copy of the 
-aulings dt, 26-7-76; and 

Annexure A/8 is the ~ copy of the 
Rulings dt. 3-li-76., 

(7) 	That the Department proposed for transfer of JTOS* 

under N.E. Circle who are working at different divisions 

as tenure. For this Proposal seniority list were cdll:ed 

for from the Dilvisions under the North East Circl6. The 

S.D.E, (Admn) , Off ftc'e of 
. 

the General Manager Telecom District 

Imphal vide his letter 'No". EST/JTO-2/Transfer/72, Dtdo 

6-9-2001 submitted the list of' seniority. In the said list 

the name of the applicant appears at 31. No.. 17~ . The JTOs. 

should.be  counted from Sl. Nb,. ,  6 and as such the applicant 

is at 12th number amongst the JTOs. 

Annexure A/9 is the seniority list 
given on 6-9-2001 showing the name: of 
the applicant at 31. No'. 17, 

000 0(8) That under 
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That under the order of the Respondent Na. 2 vide 

No. STB/ES/Tenure/XII Dated at 8hillong , the' 6th -September 

2001, 25(twentyfive) JTOJ. who have been serving in 

different divisions under the N.E. Circle have been 

transferred to different divisions ,'., The n,-~me of the 

applicant is shown as the reliever of one ~fiaj Md. 

M.A. Hakim appearing at $1, No. 11 -vbo is . working as JTO 

at Mizoram Division and as a result the applicant has been 

transferred at  Mizoram. As  a follow of actiOn7 the 

Respondbnt No. 3 issued aDother order Dtd. at Imphal l  

18/09/01 under 1b, EST-2/JTO/TFR stating th,,It as per the 

order stated above the JTOs working under Manipur S-SA 

(Secondary Switching Area) are hereby transferred and 

posted to the SSA's noted against them mrith Jzmediate 

effect. 
Annexure A/10 is the copy of the 
order dt!* 6-9.01; ,  and 

Annexure V11 is the - copy of the 
order dt. 18-9-01. 

(9) 	Thq,t the present ~ransfer order a .at Annexure A/10 

is Violative the rulings or order at 	A/7 and A/8 

to the exten(t that the reliever of the %enure transfer of 

JTO should be relieved by the longest stay JT'O in the 

it Division. For tho_Qe'JTOs. at SI. NO. 3 7L 6 and -121 

-A) 	 is clearly stq:-ted at ' Annexure A/10 that 	 n  n a -3 

qt a tj n  spjai qt  JTOs  Qf TZinUga  45 nr transfpxraL_t4a 

However l  in the case of the applicant ever. though there 

are three JTOs appearing at Sl. No . 10 1  11 and 16 v. iz 

Ireni Mungrei 7  A. Renubala. Dri and M'* Vlanitombi Devi 

,.respectively, 



rqupectively, the  impugned order at Annexure A/10.  has 

been issued by name in violation of the -norms and direc-

tives or b%herwise rulings and as such the transfer order 

is purely a a4jjnLj~~ Ind as a result it af f ects the 

applicant's position of right to stay at Imphal till his 

the respondent follow t1he Xulings or turn comes* Ha 

norms and directives at Annexure A/? andA/8 1  the applicant 

would have notbeen affected by the impunged order at 

innexure A/10 on transfer as a reliever of the transferee. 

In the earlier cases, in the event of any transfer, the 

longst and seni ~ormost JTOs of the division were the. 

relievers. But in the present case it is directed to 

the applicant to accomOdate some one and. it amou . nts a 

punishment without fault and 
& 
without anY enquiry whatsoever ,  

It is submitted that ,' the executi4e instructions/ 

rulings'like Annexure * A/7 and A/8 is a law vide Shanti 

K~mar Ganguli Y. State of Tripura j ~ Reported in (1982) 1 

~ auhati Law Reports at page 2110 

(4 	
That it is submitted that the transfer and, 

reliever have been folloidgg as per the rulings at 

ne Annexure V7 a-nd A/8. The instances may be stated o 

in Annexure-A/6 and another may be mentioned that while 

. iss . uing the transfer order
)  bearing No. STB/ES-3/Tenure/XI 7  

Dated at Shillong, the 25-8-95. 

Annexure A/12 is the copy of 
6rder dated 25-8-950 

(A 	
That in the case of Annexure A/12 1  the authorities 

at Manipur Division (R)A/ImphaL) released on Shri M -. 

Samarendra Singh who was not 'the longest stay JTO  af 

Manipur D,ivision 

CV, 



4- 

0 
	 a 

Manip ur Division. waz release and affected,  Shri SaMarendra 

v-&Ateste4 preferred a case before this Hon'bie Tribunal 

	

which registered a ~ Tribunal O.A. No. 184 of 1996 and this 	
M 

Hon'ble Tribunal passed an order dated 29-8-96 to the extend 

that the reliever Shri M ,. Samarendra Singh of Manipur 

Division of the transfecee.one Rashid Ahamed of Nagaland %  

Division is not the longest stay JTO of I]mphal Bivision. and 

-as such passed the interim order that the impugned order 

kept abeyance till the final ,  disposal of the O.A. The- said 

O.A. al.so,,finally disposed- off in favour of the applicant 

of that ca'se late on. 

Annexure A/13 is the copy of the 
said interim oi~der dt. 29-8-96. 

(12) 	That the Apex Court4 held and observed which reported 

in AIR . 10,86 Suprrme Court 1955 that 

111 5 , . It is doubt true that if the power of 
transfer is abused, thc ~ exercise of p~wer is 
vitiated ~mt it is thing to say  th- It an 
order Of transfer -which is not made in public 
interest but for collateral purposes and an 
altogether different thing to sV,  that sue h 
an order per so made in the exigencies of 
service :  express or implied to the disaVan-
tage of the concerned Goverment Servant." 

The Government is 
* 
the best Judge to decide 

how to distribute and utilize the serviceo 
Of its employees. . However, this power must 
be exercised honestly, bona-fide and reason-
ably. It should be exercised in ~ public 

7 interest. If the exercise of power is based 
on extraneous considerations or for achiving 
an alien purpose or an - oblique motive it' 
would amount to Mala-fide and. colourable 
exe.rclse of power. Frequent transfers, 
without sufficient reasons to justify such 
transfers cannot but, be held as "mala-fide. 

A transfer 

U 
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11 

C 

XO  

A transfer is mala-fide when it is madd 
not for professed purpose, Such as in 
normal course.or i.n public or riLdminstra-
tiVe interest or in the exisgencies of 
service but for other purpose than it to 
4.g!9.0.Dj2da&g- -qnothp.1 Urso;a for undisclosed 
reasons, It is the basic principle of rule 
of law and good administration 7  that even 
administrative action should be just and 
fair," 

f- 

116!* One cannot but deprecate that frequent, 
qnschedule and unreasonable transfers Can 
uproot a family cause irreparable harm to 
a Government servant and drive him to 
desperation. It disrupts tile education of 
his children and leads to numerous other 
COMPliCations and problems and result in 
hardship and demoralisation. It  tLereforn 

IM 

(13) 	That it is.submitted that the order is arbitrary 

and does not follow rea'sOnable and fair and cannot apply 

eq,,Ually to everybody inasmuch'the transfe' r do not effect 

.the three senior JTOS as stqted above. It is done onthe 

arbi~rarY act of the Respondents and it is just a'punish-

ment without any fault of the applicant. 

(14) 	That the applicant submitted a representation 

the Respondent ITO. 1 through proper channel on 19-9-ol 

and the same was forwarded by the SDE (Admn), O/o GMT 

District ~Aanipur 7  Imphal t:Ue forwarding letter No. EST-2/ 

JTO/TFR/78, Dtd- at, Imphal l  26-09-2001-. 

Innexure A/14 is the forwarding 
letter 26409-2001 along w:Lth the 
representation dt. 19-9-011. 

'(15 ) 	That Respondents has/have not yet disposed Off the 

representation of the applicant and so far  the  applicant4s, 

9'oee not yet 

b 
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not yet handed over the Cnarges assigned to him and, as 

such statug Qu  of the applicant is necessary to Maintain. 

(161 1 0 	That being aggrieved by the order at Annexures A/10 

and A/11 aforez~id )  the applicant begs t6 file this 

application under section 19 of the Administrative Tribunal 

Act )  1985 for redressal of his grievance* 

(17) 	That the applicant declares that he has availed 

of all  the remedies available to him under the relevant 

service rules. AE 

The applicant declares that he has no other 

remedy except the one applied for herein. 

8, 	That the applicant further declares that he had 

not previously filed any application l~ Writ Petition or. 

suit regarding the matter in respect of which this 

application has been made, before any dourt of law or any 

other authority or any other Bench of the Tribunal  and 

nor any such application. 2  Writ Petition or suit is pending 

'before any of them,tkzx"x*Rxkiaris& except the present 

one, 

9~ " 	That in view of the facts  mentioned  in Para 6 

above the applicant praYs for following relief(s);- 

to admit the application 7  

to Call for the records, 

to issue notice on the respprAents 

why the transfer order at f~nnexure 

A/10 and A/11 should not be set aside 

by this Hon'ble Tribunal, 

-upon 

t4 

0 
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a 

k 

upon ~earing the par~ies to-  set 

,:iaside the impunged order' '(Annex ure' 

A/10 and A/130 on amongst other 

grounds given'below 7  and 	I 	- 

cost of the application Or Casee- 

G 	R 	0  U 	N.- 	J.1 

I) FOR TH&T transfer of the VP]Acan~ 
to*a distance place who is low paid 
employee the power seens to, be xeant, 
to be sparingly exercised under some 
Compelling exigencies Of particular 
situation and not as a matter of routine, 
It if were literally exercise, it will 
create tremendous problems and diffi- 
cultires intlq the way of the applicant 
who is getting small Pay; 

 F6R T 
, 
HAT the transfer affects to a 

lowly .  Paid employee and also without 
his 'Consent and M. alarfide intentions; 

 FOR TAT the transfer order is 
arbitrary 7  mala-fide and passed with 
ulterior motive against the directives 
or rulings An 	 6 nexure A/7 and A/8'and 
al so without any reasonabl e,,e,,xecuse 
and it cannot be treated equally -7  

 FUR TIAT there are still /  three long"est 
stay and senior JTOs above the applicant; 

Fo-ft TIAT if the transfer is affected', 
the Physical health and Mental problem 
of the aPPlicant shall be deteriorated. 

10 9  2hat pending final dec' isio .n of the application i  the 

applicant seeks issue of the 'following int 
: 
erizi 0-rder'  

TO STMY the operation of, tke order at -knnexure A/jo 

and A/11 with,-a dire-ction to Maintain,STATUEV QUO and 

if the operation of the imp9gned order is not st ay ed 

as Prayed for the applicant shall suffer an 

irreparable loss which cannot be adequately 

compensated in money,,. 

11. That the 

I 



11 4 	That the applicant is enclosing an indian Postal 

Order of Pa. 50/- (hupees fifty) only with this application 

under Rule No. 7 of the Central Administrative Tribunal 

(Procedure) Rules, 1987, , issued by the k  Post Officie in 

favour of Jhe Registrar/1)eputy Registrar, Central,' 

Administrative Tribunal l  Guwahati Bench 7  Guwahati PaYable 

at the Post Office at GuWahati. 

Signature 'of the applicant 

V F4  R I F I  C A-T  1  0  N 

I, Shri Ayekpa~n J,asobanta Sing h, son of A. B abu 

Singh, agdd about 35 years, working as i  JTQ in the Of f ice 

of the GMT/Manipur I)ivision i  do hereby verif y th at the 

co ntend ~ . - of Para NO. 1 to 8 and 11 1 are true to my 

personal 'knowledge as well as from records and Para No. 

9 and 10 are believe to b e true on legal advice, and that 

I have no suppressed any materi.. ~l fact. 

Dated, 5-10-2Wl 

Place Imphal 

Draf ted and settled by 	 Signature of the applicant 

A 	a e 

To 
The Registrar 
Central AdminIstrative Tribunal l  
Gu-vTahati Bench )  Guwahati. 

I 

IF 
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,0 A T/I 

C, 0 

0 MANVM 
U3. 

A,  F 	D A,_ 

I, Shri Ayekpam Jasobanta Singh t  aged about 3& 

years 7  son of A, Babu Singh occupation employee ~ of Bharat 

Sanchar Nigam  Ltd.  Department of \ Teleccmmuhic,3Ltion resident 7 

of Iroisemba Mayai Leikai p 4*$. LaMphel l  Imphal West District, 

Manipur, do hereby solemnly affirm afid say as follows,; 

1 1 	_T hat I am the appl  icant in'the accompanying 

petition and as such I am fully acquainted myself 

with the facts Of the case. This is ~rue to my 

lalowledge. 

1, 00 
	

That the -statements in paragraph Nos. 1 to 

except the legal points Of t1ae acccmpanying 

petition are true 'to my knowledge and true to the 

records and the lega points are my humble submissions. 

'the Annexures V1 to V are from my per'sonne'l 

records and of f icial r ecords received in my of f icial 

records received in MY Of fiCial capacitY and also 

from official 

Verified that 

are true tro my knowledge 

Imphal l  the 
5th October, 2001 

records This is true to MY knowledge* 
I 

the contends of Para No. 1 and 2 above 

and believe and humble submissions'. ~ 

Signature OIL the deponent 

By 

e 

Jklemn y affirm b,!fr, - 	An... rZZY/ 
ihe 	tpreMls" 

by the i)evonent ~,, - 	, 

by "&",WA-N 	 aol 
The r,"t rooent seems to undersvj40 
th'r contents fully well on the ftth COMMISSIOrw 
tbeins~ iread over and - eglained to him. Man4w 

Identified by 

1~0 cae 
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-DEPARTMENT.OF,,TS  OMMUNICATIONS 

EW-144* TELECOM CIRCLE "..CH EF,,GEW 00 SH14WNG 
IRVA JL1q3N3EtXxY 

Da at Sh4; n S#  the 4*4 9 96o' 

The I eput G 	 e~r  y ene tJ ~z ig (A&m..) N*E'..Telecom 
'the follow "Ent 'te*mporaril 	 in& iildng.; is 'p eas d 	app.o 

lrvn~~,iatistabto;?k -qor~p 

0  
5 	 . 

q 

 1,9tion, of i4ititl training of 
S 	e1do 	 Phase- `-in'the post 

r.-~,~TeUc6m Officer!'Wi effe'6tlfroni the*date mt they oin. 
1.ri ,th6'_s 0 'eto:,s ih", 164o-6o-2600-EB-75-2900 

b  

3 4 owanceis,admisd 	 dowm -in rules and orders 
h,  e- 

I 

I Aia~~ 

N  
0"' am 

anj Z,',  G - 'ii,- 	R r op ca 	ah', r 	 TDWShillol na .  

ant S 'T 

	

'A ".`,;Tds6b 	hie',,  

D Die 

J7*d 	a 	 PWDljiapur 1A  

pp  

41 

The . ,  terms,-,,,.lof 'ap intment.'are as follows:- 

hi -Jal r increment 'in thpir basio 
ohlll 	ces 	oom suc itan 	kion'.9of Phase-11 -training in-the 

pl, 	
. I 	, I', f 61 ~'bpecialised . field A 

P'j,!,  ­­ iTh 	6 V1 t 	xAijr+,bixVis' likely - to beo* a pema.*,:; O j e , l:p a : S 	emp 
- W Efi' ~'thi "eiroritJ ofj it;i.t po ltm -ionoyij. -, permanent absorptolino'n ill 

31dez, 	 . - 	 !.. : ri' --  4,the -,4,.uleu in force4i 
:7Z j  

tmehtV S' ,  

	

appo 	 1 ,  provisional pending the,!f.-1 
a  'in tfkii the ,  candidates favour 

an ft~q and c --oelled'ih t ~event' of such certif ioates 

'&Th 	intmehV!, ayowL, e,terminated at any tinio'by a WMPO 
-.,authorityl,without assigninj 

'if "Th li,*.appqintin 	u h 	h6w6v,6r re's erves'*the lot, 

h 
 3. 
e 

a  

ril  J:o 
g 

Ormifid! .  ine".-th6"bi e 

-It 	

61i SiYappointee ,f orthwith or :" ex i 	f ~ : tile -,stipula- od.:period of notice by makin& payment 14 P ry. 0 

jaer, of ,  a s evivale) 	notice or.  the un-expired portion 

1~~- The aipo arribs with it the ; liabi' 
Lfii':ank 	 ~~eqor~'Circle ­Ahd in!.speciallitycirtooum- part-of NJ E. T 

;~~JL
6Y 1p ,  It  0 India The , appointed shall be liable for 

vitk~in . 66 _ 41t*  fr­ldia i4 : tim". of war and National Emergency 
n* o: f, service W 

I. 
 1~"t .6nditio 	 le ,:, governed by the relevant rules 

i,brs - in f.oroe and a's a endqd: j from time to ~ time,l 

Necessary chargelroport may be sent'! to all concerned, 

IV) P 6 T '  

(A) -1)Y.,  general Manager Telecom 
ager N,E Tel~-. the Chief Ge'neral Man 
- ,793001* :Com. Circl6j, Shillong, 

P_ .6 -contd' 

yocate 
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C 00 

	

ADT(Estt' 	Sh 11ong lc ~ 

.,for,negoessary,,action ,  illgng . Trixislator,tl. 
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41 

appointeed'~ i t 
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INDIAN TELECOMMUNICATIONS DEPARTPENT 
iDIMAPUR 

OFFICE OF THE TELECOM DISTRICT MANAGERISNA,G.ALAND ,  
-- -------- — ----------- ----------------- — ----- 

E-13/RECTT–JTO/139 

The Dy. General Manager (Adown) 
0/0 CGMT,.N.E.Telecom Circ:le - 

-793001 Shillong 

- Of Sri A.Jasobanta Singh, JTO 'Trainee. Subs– Joining/Postin.9 MW 
Refl– This office letter of even No. dtd. 8-7--96. 

v o, it is intimated In continuation to-this letter cited'abo 
instr ction from the Director RTTC/Kaly^ni and 

.

.th&t as po ri 	u 	
'we have tried subsequent verbal instruction frarr, you 	AGM(Amn) 

accommodate the above mentioned trainee in - this SSA, but his 

'to be~ quite 'peculiar which pould not 	be 
Oroblem appears 
u  'derstood. n 

From the reports , received from the R. TTC/Kalyani, which *8% 
trainee is 

"~ '.. ­ &Jsa -signed by the trainee, . it would be seen that thu 
such 

ufforing from some personal/physical p ~ oblems. To overcome 
consideration that *04W further roblems 	it.is proposed foe you 

- be posted to his home town at Imphal . under se may kindly he train 
hal an humanitarian - geound. M/Iap 

received from the Training. Centro The 	reports 	
o f your further . . 

a 	4 	mr%elni&A herewith  for favour 
1 4 ul Kal ya" 
4 	A% dr A I 	I EV 

.Enc:13– As above 

Telecom District Manager 

0 
. 

A 

Dated a t Dimapur 11-7-96 

TRUE COPY' 
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AWAWW3EXXjTnM jLjq~ 

. fA 

The Chief General Manager Telecom l  
R.B. ~Circle $  Shillong ?  Meghalaya, 
Department of Telecommunicatioi )  
Goveinmenl;  of Indie, 

11-jazo -eh-  -  S 
D1*046A, E-JOB

$'  Kohima l  Nagaland; 

Kohima j  IV- he 23rd March $  1998 

iRemiftder Repres ~ntai tionist 

Sh-ri Avem-pam Babu ~ ingh j- so'n 
oflate SanaJaoo Singh resident 
6f, IroisembA Mayai Lehlzai) 
Imphal, [Awlipuro' 

xF 

as 	ta , Singh )  t hd father of.'Shri Ayekpam J ' oban 

- 0 ;/ tjnder.-T~.D.M./Dimagur who ,  is. now posted as a 

I 
, 
ima t  ha~e the honour to remind you and to state.the 

ihgs for - you'r kind and- sympathetic consideration so 011ow 

aland Division to ~at' my son may be transferred from Nag, 

4anipur Division 

I tll~l 	 ation dated 2-11-1996 and the "-That I made a represent 

was jeceIved ~y . your offip,'e on 19-11-1996 f or transf or of 171Y 

and St -  c to son Shri.Jasobanta Singhl'JTO/Kohimal' Nagal, 	
at 

-11i"hil on the "grounds tha~ because c-I his accident which P, 

~-njury ~n ich is under truatmont he has having resulted.head 

s  "&ne Psychiatric or any othor problem aiid as such he 
Is ,  f ac:Lng 

a 
. 
"Iffero,"it language, strange problems like dif ernat eOP 10,  s 

4- ces et c ~ and as such it creates many unseen 
different circumsv= 

I 	 ored- . For your kind perusal a4d problem before he fully r6 cOv 

ref e~,ence 

AA 

<nQ 



 

 

a 

reference I enclosed the said reprosontationdated 02-11-19,96 

and it speaks the details"* 

-11-199(3 has. not 
ONE. 	That 's:Lnce MY representation dated 02 

his posting place at n remain at far boon considered My SO, so 

problem,S,'~ As my son is not-  yet fully 
? 	 any , 0',  Kohtma only f acing m ib 

ome Imphdl for his.  znd then has has to C, recovereds every now 
ac e -at Ko hi~na vtl 

	

ce his po in 	 ich is 
p4~ment, how6ver, sin, 

l e  another,st4te.' taking 	av e .  for his prbce .edLq.g Impha I f 0. 
 r his 

difficult as he ha s t 0 obtain station. `..`tteatment is alsoVerY 
cou Id 's others and so his treatment 

~"k.'-~~A eave permission as well a 

- and at , the ve 
not be proceeded - and even he has treated 	 rsC 

meet the .ohim again and, again hj: 
recovery. ho, as t 0 go at Y 

as it is'. - IfAle ame problem, and as such his disorder re"'alln sc 
- ed in the s-id,  ropre, :,enta request mph'al as S fer at I not tran 

d terioratod tind conditic'~_ Jill bo. 0 tion dated 02-11-199G' his 
cc. thopgh lie does not, n 	sol-v h will be forced to rasig - the e 

I ike to do sO~ if so hisJife -tnd other famil M-eInbers 

7. period and ruinedi ,  -and as pUci 
depending upon hira sliall be at 

transfer my 
ider my request falodrably and t -kindly ''to cons 

-l ipur Divisilon) Nc- 	i-gision) to Imphal son"frora I:ohima I ,gal,-tdV 

eatment c -an ID 0 f~ivon g~, For your 1~ *U-id 
er Medical tr' that prop so 

_t j C or, if icato. of his osed Mod  ic,  perusal encl refereTIOG-and I 

oonditior~ o' latest., 

S aj. 0 ,1 above YOU ~.* Under ;~ such c ircumst- ances- t 
represen,- 

w6uld be pleased to cons ide'. MY car.L 	 r 
~.1996 a.nd tI'Lis a~ominder favOu 'ab l y 

tat -ion dated ~02;~;Ilr 
at(a  My  son may b e transf erred as p r ay c d f 0 r in t h 

'11 concerned'. interest Of a 

yours fait',u-r.uIlY7 

h B a-by S in 
I-roJ-Semb.a Mayai. Loil~: ,'I! i imphal) 

Irtiphalt. 9~. 
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DR. 1R.K. LENIN SINGk 
Asstt Pt*f--  tsych'aUy 
RIMS. Implial.  
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DR. R.K. LENIN SING14  
Asstt- prof.. psychiatry 
Rims. imP 44 111 . 
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DR. R.K. LENW:i~~~ I 
Asstt. Prot. Psychiatry  
llut43, Imphal. 	. 
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R.K. LENIN SINGH 
psychiairV 

Asstt- Pl ot ' 



N 

4f 

---------- 

C2 	~A Cl 
Cl 

f-tv  

wli~ 

LEN on. 	
IN SINGH 

~ ,y,;,,,iatry 	 - ASS ,  
iW 

DR. R.K. LEN 	I 
As,stt. Prof. Psyc iat 
lz 	'phal. 

W-1 



C', 
V~l~ k ~ Allp Y ev.

,vo , 

2- 

6v 

Ato45VX 
I " 

jy, 

	 G t!~~ V4 ~ %', - I f-11-  

F®R 

on. R.K. L-ENIN SINGH  
AssIt.  p . fq ! p s ychialry 

RIMS.  

'2,4 hlo I 
OR- R.K. LENIN SINGH 
Asstt. P,-Qf. Psychiatry 

Irpoal. 

Or 



rn 
J 

DR. R.K. LENIN SINGH1 
Psychietrqw~ Asstt. Prof. 
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" ILMMIEWUME 

Department of Telecommunications 
Office of the Telecom District Hanagerp Imphal 

No 6 E3?1JTO—j1Bectt—Trg1I13 Dated. at Imphal s  1-9-980-  ' 

Xn pursuance.of the CGNT. Ng Telecom Circle s  
IXIIL d' 	—6-9,6 Shillong,2etter No.STBIES ,-3/Tenure 	t. 	4 

Shri .4. clasobanta Singh, JTO who joined in the office 

pf TDNq  ~zpha2 on the FIN of 19-8-98 on transferfrom 

I ro 
i m rohiza t ;  hereby posted as J.T.O.,Senapatt under.the 8 

S.D.O. T alegraphs q  Senapatt with immediate effect. 

Necessary charge reports may be sent to all 
.4 

concerned. 
OKI, 

Isstt. Di ecdor.  Telecom 
for Telecom District Nanager 

Imphal 	7,95001. 

copy to: 

,The Isstto General Nanager(Adn) 
0/0 CGNTp NE Circle, Shillong. 
The Telecom District Nanager, Dimapur, Nagaland. 

3-4) The DEv  E—IOBISBP, Imphalo 
The SDO Telegrap 

I 
 he,, Sen'apati— for information 

and necessary action. 
The Accounts Officer(cash),, Olo TDNj, Imphal. 

\,';~Shri A. Jasobanta Singhp JT6. 

PIFIle copy* 
Pay Bill Sections 

O/Copy- 

I for'Te e o. m District Nanager 
Imphal — 7950,01. 



OFFICE OF! THL GENERAL MANAGER sN-E- TELECOWUNICATIONS sCIRCLE 
0 

SHILLONG-7930010. 

I:O.STE3X-84' /Rlgs 	 Dt.Shil:Lo'ng.. the.% 

In continuation *of this of:Cice'order -"No.STBX/84./RI93  
13*4.76.. i~egarding tenure Jstation'ixi this circle,. - . the'fo110 ng 

with' th' transfer of X-d in connection 	e proceedure should"be fo' 121o,?L 
'Asion fV 	 statione offici6lslwith ~ r.j the d.: 	 p4tenure 

o ~ ficials desirous of transfer within the -  div.isioft'Qh 
indic d Co letJoh of their prescribed.stay at a tenure station shou ~ , MP 	 it;h e -names l of %~,laces of .tbeir choice in order of preferende t

~ , the 
respective heads of divisions* 

th Tl~e, substitutes a l ainst such officials would be from ;  e... 9 	
'While calculdtirl~ of f icials havi ~g the iong6st ~ stay in'the division. -  

ation stay in the' division* the period of servire-in'a tenure 
d. in tl~c di,,~isiori, should not be counte 

(.A.N.Prasad 
-1ec6m.*(S ,  Director of , TC 

N.Z. Circle,# Shillonge - 

4rRU . 
CC)PVP 

AdYoca4a 
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copy t 0 
All.  D.S-s ~ . f o i,  cjUdmni oe 
S.T. TS in N,E*Circle.' 
AD~m/c.' 0 - shil long* 

'S~~L. res, Staf 9 
sect05-c.o.shil1ong. -, j.-  

j~jl 

	

B.Bbatta 	erjee 

	

Asstt-Di recto 	Telecom-AS&E) 
ger:Not.Teleco~ For General Mana- 

Circle, Shil longe.. 



E-1 

F. 0 . ~r 
AND T= EG~At4iS r)EPAPTmEwr 	 L6 MIIAMi Pos TS U".) 	 -MANAC-TR41. r, -Tia rcomMUCATIONS sdIRCLIE0 -ENEP? 

	

OFFICE OF T14P. r 	AJ 
-7930Ci- sfyin ONG 

795k 	 e Dt.Shillong,th 
X- ~qb STP 84/Rlgs I 

V ,~ 	 '. -out -of the. 
it has'be~r/,;d.pcided that.officialS seeking transfer 

- 6ni  oomDletion of-  tl~eir prescribed stay at a.tenUrq. division 	 V,  of.  f 3( ~hree) divisions in orde 
ta 	ould.,,i'ndi te names 0 

Orefer-erce' 
-the 'p~aqes _L11 b~ made to post -them in .  
n t wl-- 	r ry 	)Zts W,  

le t6 ),~e r)osted elsewhere i choice,. - the. ~ - ~W 	iab ,their 
exigency of se 

from the. nst such transfers would*be 	3,jisf.erred. The 

	

	 division where they are tp p  
St stay i n the -cicials ha , rl.ng 10PQC 	 spect of the subs 'p f '. . 	 ; e  stay'in the division in ~ re calculiting tb ,Mille 	 . 

enure st ation in his present, 
khe neriod of servk.'ce, if any, in a, t 
~Jvision should not-be counted 

A-N-Prasad 
of Telecom ­ (S) Director 

N. E. Telecom e circi e.jShi1. 1.0.n9a 

2/r 



M , 

at 2 

sar -i action to I- 
V 	 dly ormation and..neces 

	

y for inf 	 to.  ki,n 
~I.E.,tclecom'.Cir'cle -j Ph.ey are requtz-6ted ajj4 2, All D. Es 

-dar- 	 i'bring the contents Of para~.: 
All S.T.T 	

f this lettcr to -the 
notice 

I 
2:,,CS.CTO 

 G Iuhati 	 6 
bonccrned. 

4. AMvr C.O.SH 
-C ' 	C. 0. S H. .5 	AO 	 ec.'shi I long - -)'I. 	 STAFF , S 4 	shares.. 6 

jee) C er B.Phat.tac er 	
-F (Sr Asstt.D'rector Telecom. hillong. 

Telecom-Circ1c!J' ,S  For 

TRUE COP'V 

?tme-Cale 



Bharat Sar.char \,igam Ltd. 
!4ajjaq,~r Telecom Dist.. r,,,lp 41jeral Officce ~. ^i. 
795J .31  

2/1'rann-fell 	DtL1 	9, 2001. No. EST/JTO-&- 

Tb 
(A) Aw 

o/O Gbief Gmaral 
e Z. T(,,Jecum Cirel 

-NA o  j--.s in :,,anjpar 
.Sub: 	seniori"t-y 1 

-liority 

	

fi-nd 	 h0 l"awith th' a  S oo 'ting nsfcr and 
list of JTOs in 11a;iiDur 	for tra 
-)u rpo G 	

11-~S,:  A4~ 

m  

rnr 

SV., 	n. 

:OJU  

o/o General 
District-p-," Imp' ,  

coPI 

diocale 



present Stn. _Uatc froM_ wh.-ther U-1hether any Namecil-the 	_Vhether earlier -- sex-ved 
JTO 	

~ihere posted which wkg 	present deptl, Qtr. ztn.~ f roin 	 in apZ tenure  station 
4 	 Name of -S~n. Per.loa wl-th In present stn. is provided in whereposted 	 date 

	

station 	tenure presnnt stn. in present stu. 

6 	 7 4 

2.3.83 	 AE (Phones) 	AE (P) 	31.8.82 to 1.3.83 
P. Brajabidi-ai Sin-! Sunapatl 
	

Yes 	
Sli 	 Sli 

No 

	

endra Strcrb Of " a 	 Yejs 	N 	 1'0 
M.. -Samar. 	 :j 	lw.l  

/
Z 2. 	 TI 1 -3 ub al 

Of t,,. CO 	29. 
1 
 1.90 	Yes 	140 	 140 	 N 

. o 
3 . 

! 0 	 NO 

	

4, M. I~U.-.qas ~rwar S I n I I o I g 	D E 	4,8.50 	Yes 	I 	 No 
hkii.' JL 

KohJme 	 Kohima 	25.7.91 to 4.12.92. 
-5. Kenveth Cllir&"' I-a"a Of 	s, DVP a 	15.12.. --)2 	YOAS 	

NLD SSA 	 NID SSA 

No 	 110 	 No ,:j 	 10.3.93 	Yes 	'No 
11. 

Yes 	F0 	 No 	 No 	 No 
N . 	 Sin-li JT3 	 10 . 3. 93d 

t--ir.arawapal: 	
r . 

	

j'lj 	 2.9.9) 	Yes 	klo 	 IN LD SSA 	 VLD SSA 	25.7.91 to 2.9.93 
Pil. 

Mani Kumar Xhaidc~ -j -.r-) 	 15.5.94 	Yes 	Po 	 t4!LD SSA 	 NLD SSA 	25.7.91 to 
1 
14.5.94 

No 	 -No 
-10 j,irenl %~.ingrei 	JTO Uknrol 	e_.5.95 	Yes 	No 	 No 

No 
1I.A. Renub 	Wi 	jT0  ala BL 	 (store) 	2. 5. clk 5 	Yes 	No 	 No 	 No 

No 	 No 	 N 0 	 No 
esh-aar Singh j'.0 31 -1 OB 	2.5.95 	Yes 

12e N. Bal 
No 

N. Nando Singh 	JTO (P/P) 	205.95 	Yes 	.140 	 No 	 140 

Md. Rash 
. 
id Ahmed JTO E-1 OR 	26,8..97 	Yes 	No 	 NLD SSA 	 NLD SSA 	i0.3.93to 18.8-91 

T. K. Joy Kumar Singh JTO MARR 	1.7.98 	Yes 	No, 	 tUD SSA 	 NLD SSA 	25.7.91 to. 30.6.98,  

VA 

	

	 ontd 	P/2" 
lnRuiE- 'ccw,'vV ---  

Sao 



	

Z- 	2 

7 2 

No 
TO (Ml~) 	9.7.99 ----,-Yes i Devi-  J manitomb 	

'18 8.98 N LD sSA 2o.9.96 to 
ombi 

:D 

it  JTO/l 	 19.8.Q8 	Yes 	 NO 	 NLD SSA 
A-sobanta singh- 	p A. J 	

JLD SSA 	 'LILD SSA 7 5.93 to 21-02.94 

L 

 r  t_ na  it Si 

 g1l 	

-98 	Yes 	 No Ranj 	 JTO VIP 	2. 11&  it Singh 	 .1.2.93 to 30.10-98 

No 	 No 	 1.11:0 	No 
JTO E-IOB 	7.12.93 Atha Devi 

Yc- S 	 NLD SSA 	 t:LD SSA 2.3.96 to 6.12.98 
p 	7. 1` .98 j6v__..Chandra Situ,  >h JTO CC 

JILD SSA 	 TILD SSA 4.4.94 to 30.12.98 
1. 1 99 	yes 	 No 	 % 

5&~sh.i Kvnta Sih9h JTO Instn. 
GH 	 T F Gli 12.2.97 to 18.6.99 

JTO TBL 	19.6-99 	Yes 	 No 	 T/F 

Y 	
S _1 	

.12.99 
No 	 NLD SSA 	 N LD SSA 13.12.92 to 31 

	

-K~ rr.*' lngocxi'ia Singh 	JTO/T"'r' 
to 16.6.00 Mizoram SSA 	ouzoram 18.12.93 

tral) 22.6.20GO lec, 	J'Ilo JTO(S/CenL :5u.rjit Singh 
18.12.98 to 30.6.00 

NO 

	

lbomcha Sir-Zh... 	j rTlo 31.*P 	6,7,; 200 -0 	've Z5v 	
IILD SSA- 	 -1-ILD SSA 14.12.98:to 30.6.00 

J TO (I iQ) 	6.7 ~ 2000 	Yes 
6-.* 	-Roben Singh 

-i 	 JTO (IILU) 	6.7.2000 Yes 	 No 	 Mizoram LZA 	Mizoram 14.12.98 to 29.6.00 

27.: -H. K.' ogen 
LPL 

Dloreh 	17.7.2000 Yes 	 No 	 Mizoram SSA 	Mizoram 17.12.93 to 7.7.2000  
rhachandra Sj_ngh JTO 1j. Met, 	

jTO (Instl) 	24.7.2000 Yes 	 No 	 14LD SSA 	 J,N-  LD SSA 18411-98 to 14.7.00 
?9. Priyo KiAmar Singh 

-16.12.93 to .1 4.7. 00 

	

it Singh 	JTO BTIP 	24.7.2000 Yes 	 No 
30. Ksh. Suri 

NI-D 	-1-4.12.93 to 31.-8-.QQ- 
JTO ---Y,,L - RLU 	5,9,-2000--- Y-es 	 _5,5 A 

M, Rameshpar Singh JTO (S/E) 	11.12.2000 Yes 	 No 	 No 	 No 	No 

Sanatomba Sharma 	JTO/(RLU) LPL 11.12.2000 Yes 	 No 	 No 	 No 

I\n 
"j 	 S,D. 	M 

1-  A 



S1. No. Name of the JTO .  Present, unit of posting :Posted on transfer 

'I.. A. KumarSingh M 
. 
izoram ,SSA Manipur SSA.vice Ph. Mocha 

Singh,  JTO 

 N. Chakraboty Aru nachal Pradesh SSA Tripura SSA 

 Prabir 'Paul Mizoram SSA Tripura SSA vice V1  station 

seniority-, 
 K.R..Singli' . Nagaland SSA,-  WAniour SSA, vice H. Bijoy 

Singh 

 Chandrakant Nagaland SSA Manipur S,5A, vice N. 

Lamabam Nabakumar Singh 

 B. R. Paul -Mizoram S8A Tripura SSA, vice 2nd  station 
s  n egt 

 S.D. Singh Mizoram SSA ni pur SSA' vice Mani 

Kumar Khaidern 

 S.I. Singh Mizoram ZSA Manipur SSA,vice Md. Rashic 

Ahmed 

 C.Jitin Singh Nagaland SSA Tripura SSA, vice N. Baleshwai 

Singh 

a 0.Jj Singh Mizoram SSA Manipur SSA vice TK. Joy 

Kumar Singh 

, 11. M.A. Hakim Mizoram SSA .  Manipur 8SA vice A. Jasobanta 

Singh 
 B.0 Paul Mizoram SSA Tripura SSA vice 31d  station 

s~eniority 
 Th. Sharatchand N6galand SSA Manipur SSA vice N. Nando 

Meetei Singh' 
U. -Ph. Mocha Singh Manipur  SSA  Mizoram SSA 

 H. Bijoy  Singh Manipur  SSA Nagaland'SSA 
 Nahakumar Singh Manipur  SSA  Nagaland SSA 
 Mani kumar Khaidem Manipur  SSA  Mizoram SSA 
 Md. Rashid Ahmed Mar1pur  SSA  Mizoram SSA 
 N. Baleshwar.Singh Manipur  SSA,  -Nagaland SSA 

.20. T K. joy  Kumar Singh Manipur  SSA Mizoram SSA 

Mizoram SSA 21. A. Jasobanta Singh .  Manipur  SSA  
221 N. Nando Singh Manipur SSA Nagaland  SSA 

ZZI/  

BHARAT SANCHAR NIGAM LIMITED 

(A Govt of India Enterprise) 

OFFICE OF THE CHIEF GENERAL MANAGER, 

'LE,. SHILLONG - 793001. NORTH EAST-1 CIRC 

NO STB/ES-3/`
.
Tbnu're/Xll 	 Dated at Shillog, the 6`1  Sept. 20.01. 

The following JTOs are heraby transferred to the'SSAs/Units as mentioned 

agbiinst their names. 

Advocar-,  

I 



S1. No. 'Name of the JTO Present unit of posting Posted on transfer 

~3. Shyamlal Dutta 
Th: 

 pura SSA.. Mizoram S.SA 

.24. Utpal Lodh Tripura S§A Mizoram.SSA 

25. Bikash Sarkar Tripura SSA Mizoram SSA 

The le,-2nd 3rd station' senior most JTOs of Tripura SSA are transferred to 

Mizoram against SI. No. 3, -6 and 12 as indicated above. 

JTOs from Mani,pur and Tripura SSA s are to.be releas6d first to relieve 

JTQs'in tenure stations. 

Copy to the release order. may be sent to this offoce for record. ,  

GACRYNE 
Asstt. General Manager Adinn), 
O/o the Chief General Manage]., 

N.E. Telecom Circle-1, Shillong. 

Copy to : 7  

I 	The CGMT.. NE - 11, Telecome Cird .e, Dimapur for information. 

.2. 	the 61VITO Agartala/AizaW/Imphal for informAtion and necessary action. 

The CAO. O/o GMTD Agartala/AizaW/imphal/Itanagar a 

The A.O'/ (A&P). Circle office, Shilong. 

Th6 V.O./C..O. Shillong. 

-.6. - 	The President JTOA(I) E - IOB'ShiHohg 

7. 	The GMTD/Arunachal Pradesh 

(GACHYNE) 
Asstt. General Manager ( Admn), 
O/o the Chief General Manager, 
N.E. Telecom Circle-1, Shillong. 

F 	~ r 



, 4ell 	 ~- iiy oil L Sancilar 

	

c r 	e ('0 111 T~ . OX Ice 01 

Dt6. t Imphal, 
to 	 a 

V., A, 
!-*,o 	TB -pursuance of -C- L'IT Shillong In. 	 order 

0 ,  .0g.-O-0 thr.,  f ollowin E S 3/Tenure/XII: da,  transferred and hereby ,~o j-.'j-jg. under Marii*pur SSA are r I 
-to. the note d PPS 

tvansfer to Post.ed oi 1,  a m e,  b f Y1,C) s 
i"O. 

.lizoram 	A I 	Sri Pi"'. .0 ,  l.'a 
~TQ V C  in I . ,"u!, r 	i 

	

_L 	4%, 

'A Ea( -,aland S_'.) 
4* 	 j JTO YiCO 1 ,  

nd S 2d A 5i 3, Sr i 	1 i.a` . - 	 d-akant Lwmabam, JTO jr,10 OLU) 	vice Cl ,  an, 

	

u iwa r 	a i d em 	"-lizorarq 3"A 4,. 
j -,j 	 Vicc 	sintSh, JTO 

Kizo,ram SA 
~ -,lld. Floas hid 	JTO 

gh ITO 
A 	 v i cc - S,  . 1 0 o 

M. 

Nag al and SSA ~ Sri 14. BaleshWar Sin6b 
- jiten Singh, ~'J JTO -10B 	vice C 

joy 	Sj l ' 1-1 izoram ,  S!;A 
70 	Sri T.!,. 	P. 

	

J 	(131g) 	yice. o,j, Singh, JTOI TO 

'~asobant-a SillZ11, pligQram SSA 
Vid. A.. 1-1, ak im JTO,'- j! 	n apa t 	vice 

-h JTO 	 'SA ri 	Dlando Sin 	 d 
'R vice Th 0 Sara~tchand Me e t e i,  JT 0 (2, ower P 3. a n 

	

e c e ~3 ,1 - ry 	may be applied if required. 

T,  Ls A II)a-.101 
[~"'Olecom CIO 	e 	la 

-)-i s j-j-j.C-t, Im-hal 

.0 o 

T~! 	 I,  C D- C,  - 1 
: , 17' Oir ­ le-~ !!, 

~'dzawj/Dima -,Dur 
Aj I . " 
	

" i 	T  , i 	~ ,l /:j :11  "coU 1,  
L: 	 7- cl - - - / 

6 1 -i :'_ 'J. 0/0 	417 
j 	C Sin,  

1:11i al 	 They are 

	

"'x - I. ,  AIr 	 in time. 

	

C 1 c' 	 icf' "o r: 	ss 0 	0 e s e 
I 	C- 

n 

J,J 
Tolecom' 

	

0/0 	 i. i~ .; 	~ .. 

t Di ~ tric 	im-;.Aaal 

TRIME COPV 



I 
4& W'lq n-  X TJ JR V~ 

DEPARTMENT OF, TELECOMMUNICATIONS 
~OFFICIE OF THE CHI 

I 
 EF GENERAL MANAGER, TEL-ECOM, 

'793001. N.E. CIRCLE 9  SHILONG- 

No. STB/E S- 3 /Ten' u re/Xl, 	 Dated at Shillong the 25/8/95 

j 
The chief deneral manager N.E!; Telecom Circle Sh 

. 
illong. is pleased to issue the 

following order oiltransfer and.posting in the cadre of Jr. Telecom officers to have immediate 
effect 

Shri B.C. Paul JTO/Kobirna is now transferred and posted under.-MM/Agartala Vice 
'first Longest -  stay At the station who stands transferred and Posted to Kohim'a.. 

Sli ri 
I 
 M.R. Dutta JTO/Aizawl is now transferred and,posted under TDM/Agaitala Vice 

Second Longest st ilay JTQ at the station who stands transferred and posted to Aizawl. 

Shr-i B.C. Ws JTO/Saiha is now trinsferred and posted under TDM/Agartala Vice third 
Longest stay JTO at the station who stands transferred and posted to Saiba. 

Shri B.B. Malakar JTO/Zunheboto is now transferred and posted under TDM/Agaitala - 
Vice fourth LongesM stay JTOat the stati6n who -stands transferred. and posted Zunhebotb. 

Slifi D.K. -beb. JTO/Kohima is now transferred and posted under TDM/Agartala -Vice. t , 	 p 
fifth Longest stay JTO at.the station whd,'stands transferred and posted to Kohima. 

Shri N.N. Mazutidar JTO/Kohima ;is now transferred and posted under TDM./Agartala 

Vice sixth Longest' stay JTO at the statioii who stands transferred. and posted to K .ohima., 

Shri kashid ~Ahmed Shah JTO/Wol~ha is now transferjed and posted under TDMA hal mp 
Vice first Longest 4TO afthe station wh ~, stands transferred. and posted to  Wokha. 

Shr-i A.K. Sen JTO/Aizawl is now transferred and posted under TDM/Itanagar Vice, 
first Loiigest stay )TO at the station .who l 'sta'ndsktrAnsferred and posted to Aizawl. 

Shri D. ' Laskar JTO/Tura is now trapsierred and posted under TDM/Agartala. Substitute 
to be,  posted by TDM/Shillong. 

Official froth non-tennure station should move first. 
The above named 6fficials will beirelieved on Joining 

of their relievers. 

Copy of release order may be sen to this office 
for records. 

,.. RUE dopy  

ocato 

-  Sd/- 
(S.H. Majaw) 
A.G.M.T.(Adm..) 

for Chief General ManageTelecom. 
N.E. Clrcle Shillong. 

Copy to' - - 
1­6 TDM/AGT/AZL/DMP/lP/lTN/SH. 
7. A.0. (T).  C.O. Shillong 
8. ,  Circle Seceretary JTOA(l) 
9. A.E. E40B Shillong-793001. I 

. Sd/-  
A.D. Telecom (HRD) 

O/o. the CGMT, N.E.Clrcle 
Shillong-793001 

: . 	, k. '­~ %-', " _ 
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QMINIS7RATIVE 7RIOUNAL 
GUAHATJ BENCH 

_A pp lic” t(s) Vs- 
Union of India and others 

—Respondent(si ) 

I 	Mr M. Bo  Sharma 
Advocates for the applicent(s) 

~4.r G.  Sarr~~ , 
—Jdvoc.tes for the Respondent(i) ,  

—CRUXt.2 '_ZdjLr 

s29.8.96 	 Learned counsel Mr M. rnal- 
Sharma for the applicant. Mr G. Sar 
learned Add]. C.G.S.C. for the 'respondents;'  

Mr M.B. Sharma request s,%,th at 
this application me),  be 'taken~ today 
unlisted as 'he has come from Im- phal 
and the matter is of urgent nature.' 
Considered his prayer and the, same Is *  
Allowed. 

Mr M'.B. Sharma A 	 move this 

application on behalf of the apolle'ant 
C 	 against his ordei r of transfer --A.. 

f 

I 

41 	
z 

ri 

No.EST/JTO/TFR/96-97/39 dated' 
. 
10.6.1996, 

Annexure-A/15. 	1, . 0. A. No. 1 .13/96 	the 
'~ame order was Impugned, but as the 
representation dated ' 14.6-1996 of the  
applicant had riot' .~ .been disposed of by 
the respondents that O.A. as 'disposed i 
(if with a direction to the r~spondents 
to dispose of the said representation 

within one month from the date of receipt 
nf the .  order dated 2.7.1996 In that O.A. 	I 
by respondent No.]. 

' 

The respondent No..1 	1~ 
has since disposed of the re 

	

presentation 	4 : 
dated 14.6.1996 vide his order No.STB/F-S-
3/TENURE/Xi/265 dated 22.8.1996, Annexure-

,A/28. rejecting the prayer of the applicant 

nn the ground that his transfer Is justified 	1 

As he being the longest stay JTO under 
TDM, Imphal in Manipur SSA. The applicant 
therefore, 	has submitted this Instant 

Ira U rr. 110 

OX/  
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29.8.965~ 

Rpplication'. under. ~ectlon'19 	of' the 	Administrative 	Y 

Tribunals 	Act, 	1985. 	The 	contention :of 	Mr 	M.B. . 	I  
Sharma 	Is 	that 	the 	transfer 	of 	the 	applicant 	Is 

based on malafide. In the transfer order dated 25.8.1995 

his name was not includ ed and Shrl Rash Id ,  Ahmed 

Shah, JTO, Wakha was transferred and posted. under 

TDMIP 	vice 	first 	ton 
. 
gest 	JTO 	at 	the Station 	who 

stands transferred and posted to *Wekha. The longest 

JTO 	In 	the 	station 	Imphal 	at 	the' relevant 	time 

was 	one 	Shri 
. 
P.B. 	Singh. The order 	was, 	ho,wever,AoC' 

implemented 	because 	Shri 	P.B. 	Singh 	was ,  due 	for 

his 	promotion 	and 	he 	was, promoted' on 	22.3.1996. 

Had 	this 	order been 	implemented 	immediately 	Shri 

P.B. . Singh 	wou!d have gone 	on 	transfer to Wakha. 

The 	clarification 	dated 	31.5.1096 	states 	that 

Shrl 	R.A. 	Shah 	was - to 	be 	relelved by 	th~ 	longest 

stay 	JTO 	In 	Imphal. - 6ut 	the 	applicant 	was 	not In 

Imphal, 	but 	he 	was posted in Loktak at that timc 

According 	to 	him - the 	applicant 	Is 	the 	seniormost 	if 

JTO in the Manipur Division and the transfer order 

dated 	10.6.1996 	was 	issued 	simply 	to 	deprive 	him 

nf 	his 	promotion 	to 	one 	of 	the 	vacant 	posts 	of 

TES 	Or.'B' 	in 	Manipur 	Division. 	Further, according 

ofide 	lntenti6fi.'Ot,~'the, respondents. to 	him, the 	mal 	 I 	! . 	, I 	, I 
f"il ' ed 22.8.1996 ~ abor . which is clear from the orde 	at 

had, changed 	the ~sltuatlon 	from 	longest': stay 	
JTO. 

in Imphal to lon6sp stak, JTO under TDM 

_' 

 Imphal. 

The 	other 'contention of. Mr 1MA'..:SharmA 

Js that 	the t 
. 
ransfer order dated 	10.6.199.6 -~"wai si 	made i 

In violation of Rule 37(A) of P 	T Mir~q~f;, Yohlv 

affecting the education of hi6'children. 

Heard 	Mr 	M.E~ Sharma,. and-perused 	the'. 

4r 	k 	 tion 

or" 

contents o 
notice Sn* ~ the'.' The Application is admitted.. Issue 

respondents by registered post. written.'.stetem6nt 

within six weeks. 

etement for written st List 

nrder ,  on 10.10-96. 

In Shrl M.B. Sharma submits. for '.'an ..,  nter 

in order on the Interim relief - prayer pra~ed for 

Mr G. 
the application. Learned Addl.. C.G.S.C., 

Serme, opposes the submission of Mr M.B. Sharma. 

However, having heard the learned counsel for the 

contd-/ .... 

0 

OTIS 

d  CaO iv 0 



O.'A.No-184/96 

29.8-96 

Darties and considering the nature of the tellef 
qought in! this application 'I am of the view that 

:;n interim order is to be issued. Accordingly it 
11415 Th 

is directed that the respondents shall keep the 

nperation of the im'pugned order dated 10.'&1996 
in abeyance till disposal of this O.A. The res' andents p z . 
may, however, take steps for early disposal of the 

O.A. keeping in view that this J s a in a tter of 
transfer. 

Copy of the order may be -furnished to 

the counsel for the parties. 

Sd/— MEMBER (ADMN) 

nk ni 

Certiried to tic true copy  

f QI- 
t 	 _4 
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1,1.igam Ltd. ,t  San.har 	 com Diste Bbhal 	 Tel e 
C the General 14anager, of f ice 0 :. hal- 795001  IMP 

'2001 2-6.09. 
~5 	 0/17 	 Dtd, at Imph.al I ~ 

No. EST-2/j'.Lu/-Lr. 

TO 

The Chief General Manager 
Telecom Cjrcj I  e-I 

Shillongr-793001  * 

F-rwarding of ropres .entati0n.* 

epresenta'40n rewith a r yindly find enclosed he requesting for jTO ta Singhp Jasoban from Shri Ayekpam g  order issued vide postin 
favour reviewing the transfer and 

ated 6.9.2001 f or 
3/Tenure/XIIL d 

No. ~TB/ZS- 	 Sary actions mation and neCes. of infor 

SD 

	

I 	:rjijger Telecom 
0/ Glene,ral 0 	r' , Lict, Imphal. Dis, 

~ -JPV jr  u C  
a 

reate  

0 

i 

- . 4/ 
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-for'tho."favot. 
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1i ever4 	anip u3z,SSA*.-  
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dy,  excluding ~Ow I I 
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dorsiTL 	 .4L 
.1. 40" , 	; 	~ ., jet* and'Aho''n , 	 :. - , t 

v./T list for  til ls 
I< . 	. . ..._- YqUr ! g  u0st. ,  re the"fo 

.0 M ,;t , ro U C. nd 'prevent-I,me this ­casO -a 
A. 

7. 
yours.'Ilait if ully i 

0 	 J, D at d 
C,  Op t,&2 00 the 	 .(Ayokpara j6 ~'Obanta,sillvh)  

Grouvexchl,  
T  

	

to 	manipur 
Copy tQ:,— I SA rf Azi t 1. o 
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C ir Cl 0 -a C,  " W - 	A, 	 . . 
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IN THE HOMBLE CENTRAL ADMIM T1RATI'%jXJT3UNAL 
GUWAHATI BENCH: G WAH4~i 

O.A.No.409 of 

.Singh ...................................................................... Applicant. 

Vs 

ia &, Ors ........................................................ Respondents 

I* 

Written statementfiled by the respondents No. 1,2 and 3. 

The wriften statement of the respondents No. 1,2 and 3are as follows:- 

That the copies of O.A.No.40.9 of 2001 herein after referred to 
as application have been served on the respondents and the 
respondents after going through the said application have 
understood the contents thereof. 

That the statement made in the application save and except 
,those are specifically admitted and denied by the 
respondents. 

That it is submitted that the transfer and posting order for 
tion is based on policy decision. Implementation of tenure sta. 

the tenure transfer order is necessary for achieving various 
targeted works as well as for relieving the official, who has 
completed,the tenure service. If the transfer order is stayed 
or kept in abeyance, the whole chain in the transfer order 
will be affected. As a result the official at tenure station will 
have to suffer even after completion of his tenure period and 
As a consequence no official will be willing to serve the 

;i tenure station and thereby the telephone service rendered to 
the , public by the Department will also suffer. The  North 
Eastern Telecom Circle  is having-pgood number  of-te-n—ure 

ki 1-n-  M,  As per Departmental rules ~7fi e 
tenure stations are liable to be transferred on completion  of 
tenure period of service. While transferring the official-frMin 
th-e-TFn-u-re-­s-ta­t1`on, the Department has to give reliever from 
other station. But if the reliever like the applicant, comes to 
this Hon'ble Tribunal and gets stay order, the result will be 
reflected on the official serving in Me Lenure SLaLion which is, 
harmful to the interest of the service. The stay granted by 

this Hon'ble Tribunal is putting this administration ~ in great 

~j'  

1. 

2 

3. 

'1~ 0) 

'j A 	 I- 
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dead-lock of day to day functioning as well as public will 
suffer at large and for this count the stay order is liable to be 
vacated. 

That with regard to the statement made in paragraph 4 and 
5 of the application the respondents have nothing to 
comment. 

That with regard to the statement made in paragraph 6(1) of 
the application the respondents beg to state that the 
declaration bond and condition of service in the appointment 
letter, indicates that JTOs are bou~_d~to  serve in any part of 
N.E.Telecom Cir_c~ndin special circumstdn~6s -in ­any-part 
of ndia unless it is expressly ordered otherwise. The 
applicant is well aware of the service condition. 

. (Annexure: Order dt.4.4.1996. is annexed here as R1) 

That with regard to the statement made in paragraph 6(2) of 
the application the respondents beg to state that the 
applicant, Shri A.Jasobanta Singh, initially joined the 
induction course for JTO Training on 19.12.1994 at RTTC 
Kalyani but has been struck off from the Training Centre 
untrained, because he absent himself for a period more than 
the permissible limit. He later joined Training Centre after 
getting fitness from the physician but on completion of the 
course the result of the applicant was held up by Training 
Centre due to disciplinary action taken against him f6r 
misconduct at the Training Centre and for his failure to clear 
the outstanding dues as reported by the RTTC, Kalyani. His 
delay for joining to the duty is not as per projected by the 
applicant in his application but as per stated above. 
(Director, R7Tq, Kalyani, letter dated 21.6.96 is annexed here 
as Annexure R2) 

That with regard to -the statement made in paragraph 6(3) of 
the application the respondents 'beg to state that doing 
.service in any part of the N.E.Circle is a condition of , the 
service but his application for request transfer to Imphal was 
considered on compassionate ground on the reason 
mentioned in the transfer application. 

That with regard to the statement made in paragraph 6(4) of 
the application, the respondents beg to state that after 
joining at Imphal, the Depa tmCnt is- not aware  of his illness. 

That with regard to the statement made in paragraph 6(5) of 
the application the respondents have nothing to comment. 

F.12 
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3. 

That with regard to 
. 
the statement made in paragraph 6(6) of 	A4 

the application the'respondents beg to state that it does not 
reflect anything in favour of the applicant. The Head of the 
Circle has selected some Tenure -  stations for various cadres 
of Post &, Telecom staff in difficult places to maintain the 
Telecom Services. It has m decided  by the Head/  ofthe 
Circle that the rd-iever to the 

 _' 
tenure station-should--be 

t&u~~a ~Vance ~so t~hat &ere ~ is no occasion for delay in 
reli ng-th-Q-j~nure Station staff. The Annexure A/4 
mentioned in the application !~ rilated to the transfer within 
the Division i.e. now SSA. The Annexure A/4(1) in the 
application relates to the officials who has completed stay at 
Tenure Station. (Ohjan cjal~j /*7- 7 * 79 -4 euLr,&xea( Jw,.c a& K -6) 

That with regard to the statement made in paragraph 6(7) of 
the application the respondents beg to state that the list 
indicate the particulars in respect of JTOs posted at Manipur 
SSA. , 

That with regard to the statement made in paragraph 6(8) of 
the application the respondents beg to state that the Tenure 
Stations declared as per provisions in P & T letter No STB-X-
84/Rlg dated the 4th Dec'1971 are difficult places and 
transfer to and from the Tenure station are issued after due 
consideration according lo the norms, practices and 
maximum output expected to be achieved during the stay in 
the difficult stations. 

That with regard to the statement made in paragraph 6(9) of 
the application the respondents beg to state that seniority 
was  maintained at the time  of issuing of tranAe_r~ordder. 
SI. No-TU-a-n-d 1 _1Viz Irene Mungref -a-n-ff -A-. W—nulb-51-5-Drvi are 
two lady JTO's.

' 
 For women JTOs it is to mention that the 

Ministry of Personal Public Grievances and Pensions have a 
. 12 points minimum Agenda for women in Civil services in 
consultation with experts and cadre controlling authorities 
where it has instructed to make special provisions for women n areas c  onsl  
in s 	as consi Sre( .1a M-yih Eofitro 
authority. At  the timeo- f transfer to Tenure station the 
controlling -authority has to see the impact of the transfer by 
looking into the practice of ensuring posting of husband and 
wife together or ensuring -that the women in service stay with 
parents. Hence the controlling office at the time of tenure 
transfer order has not violated the norms and directives. 
( Ministry of Personnel Public Grievances and Pensions letter 
No. 400-7212001-Pers.Idtd. Oct'2001 is annexed here as R, 
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That with regard to the statement made in paragraph 6(10) 
of the application the respondents beg to state that it does 
not reflect anything in favour of the applicant. The Head of 
the Circle has selected some Tenure stations for various 
cadres of Post & Telecom staff in difficult places to maintain 
the Telecom Services. it has been decided by the Head of the 
Circle that the reliever to the tenure station should be 
released in advance so that there is no occasion for delay in 
relieving the Tenure Station staff. The Annexure A/4 
mentioned in'the application is related to the transfer within 
the Division i.e. now SSA. The Annexure A/4(1) in the 
application relates to the officials who has completed stay at 
Tenure Station. The Controlling Officer has not violated the 
norms and directions of the Government. In the order shown 
as 

' 
annexure A/ 12 in the application, it is clearly 

, 
indicated 

the adherance to the norms. 

That with regard to the statement made in paragraph'  6(11) 
of the application the respondents beg 

I 
 to state that the 

applicant was released from the strength of Manipur SSA on 
21-09.2001 ~V~UIL —  -ore lin e 	1 — e on e ri unal, 
wff_erea~ .  Shri Samarend-ra Singh was not released from the 
strength of Manipur SSA'before filing the OA.No 184 and the 
OA was withdrawn,by himself. Hence it is not applicable to 
the applicant. 

That with regard to the statement made in paragraph 6(12) 
of the application the respo 

I 
 ndents ,  beg to state that the 

officer from tenure station are to be transferred immediately 
on completion of their tenure as per the policy laid down in 
tenure transfer cases. In this respect it is to mention that the 
Hon'ble Supreme Court Judgement and order'dated 22nd 
Sept 19,92 in the case of UOI Vs N.P.Thomas. It states that 
"In our opinion, the Court should not interfere with a 
transfer order which, is made in public interest and - for 
administration reasons unless the transfer orders are made 
.in violation of any mandatory statutory rule or on the ground 
malafide. 

The transfer order issued by the Competent authority do not 
violate any, of his legal rights. Even if a transfer order' is 
passed in violation of - execu'tive instruction or orders, the 
courts ordinarily should not interfere with the order, inst6ad' 
effected party should approach the higher authority in the 
Department. If the courts continues to interfere with the day 
to day transfer orders issued by the government and its 
subordinate authority, there will be complete chaos in the 
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administration which wou .1d not be conducive to public interest. 
Hon'ble Supreme "Court Judgement and Order dtd. 22.9-92 annexed here as Rb , ' 7 

That with regard to the statement made in paragraph 6(13) 
of the application the respondents beg to state that the 
transfer order is fair and'as per norms and in the interest of 
service. There is no question of giving any punishment to the 
applicant. 

M 

That with regard to the statement made in paragraph 6(14) 
of the application the respondents beg to state that annexure 
A/  14  in .  the application does not indicate that the letter has 
been endorsed to Shri  A.J.SiDgh. It may not e accep't6d''as a 
6~cument concerning the case. W~-r,e-o, v-e-r-  the applicant was 
released on 2 1.9. 0 1. Hence the allegation is not correct. 

That with regard to the statement made in parag 
I 
 raph 

No.6(15) of the application the respondents beg to state that 
the applicant was struck off from 

, 
'the strength of Sub-

Division on the A/N 21-09.2001 vide order 'dated 
20-09.2001.in persuance of the order dated 6.9.2001. and 
order dated 18.9.2001.He'nce by an order dated.8.10.2001 by the Tribunal giving direction to stay the operation of order 
dated 6.9.2001 and order dated 18.09.200 1. does not arise 
and hence the application is liable to be dismissed. 
(Released order of Shri A.J. Singh is annexed here as 

That with regard to the statement made in paragraph 6(16) of the application the respondents beg to state that the 
applicant  has not exhausted the  nOr-mal-nMid—al channels of redressin- —his' g___grj-cYances and thus violate Conduct ~Rule 3-13, 
Govt of India's decision pard 11 for which the application is 
liable to be dismissed. 

That with regard to the statement made in paragraph 6(17) 
of the application the respondents beg to state that the 
applicant cannot app 

. 
roach the Hon'ble Tribunal without 

exhausting the normal  o Ti-c--i -al—ch—a-n-n-e-Fs--oT—rtdres-~ing his grie-vaff c--es.-  

That with regard to the statement made in paragraph 8 of 
the application the respondents, have nothing to comment. 

18, 

19J 

20. 

2 

22. 

I 
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2 4. 

6. 
That with regard to the statement made in paragraph 9 (a) to 
(d) of the application regarding th ~e relief sought for the 
respondents beg to state that the applicant is not entitled to 
any of the relief sought for and as such the application is 
liable to be dismissed. 

That with regard'to the ground of relief sought for (I to VIII) 
the resl~ondents beg to state that applicant is not entitled to 
any relief sought for and hence the application is liable to be 
dismissed. 

That with regard to the statement made in paragraph 10 of 
the application the respondents beg to state. that the interim 
order prayed for, the respondents beg to'state the applicant 
was struck off from the strength of Sub-Division 'w.e- .f. 
21/09.2001 hencelthe stay the operation of order does not 
arise and hence the application is liable to be dismissed. 

That with regard to the statement made in paragraph 11 of 
the application the respondents have nothing to cominent. 

That the respondents submit that the applicant was struck 
off from the strength of * the Sub-Division, Imphal w.e.f 
21.9.2001 A/N but the applicant has suppressed the fact 
and misled t 

' 
he Hon'ble Tribunal'by giving false information 

and an interim' order was passed by the Hon'ble Tribunal 
dated 9.10,2001 suspending the impugned order. , ' 

That the respondents submits that under the above 
mentioned circumstances the application is liable to be 
dismissed'. 

That the respondents submits that in fact there is no merit 
in this case and as such the application is liable to be 
dismissed. 

That the respondents beg to state that the applicant has 
suppressed the fact, mislead the Hon'ble Tribunal which has 
lead to its passing interim order dated 9.10.2001 has placed 
the Deptt in awkward position and the interim order passed 
in O.A.No.409/2001 on 9.10.2001 be vacated or to pass 
other order/orders as your lordship deems fit and proper. 

2 

K 
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V E R I F I C A T 1 0 N 

as authorized do hereby solemnly declare that the statements made above in the Petition 

are true to my knowledge, belief and information and I sign the verification on this 

...... .......... day of ......... hE 4.1 ............ 2001. 

VIN Ij N 
DECLARANT 
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order 	in.;tc, ad 	'.-Affe, c, ted 
aPProach 	the 	higher, :1,'a,uthori -ties, 	..in.' I  the 
department. 	If the*courts 	continue - ' 	to*' 
inturf ere with-'day -.t07d11Y 	transf er- , orders 
issued 	by 	the' 	Governmnnt 	a 1*1 d 	i t 
subordinaLe 	authorities, 	the-re , will, , 	be_ 
complete 	chaos 

- 	
in 	'the, ­,"'administration 

would not be. , conducive 	to:,  ,wl .iich. p,~iblic 
interest." 

I N.' O 	X~' . ".44  
the 	present 	case, 	iL~ "cantiot,,I)e , ,sctidt ~"Lli,~ t 	the 

e ._,.;tian~sf 'order" of ' the " responde'ntl %transf errini g"~'him- out.-.'of 

a 	a. C rcle ;is, viola ~ i ve 	 u e 0 	all 	
f3 
 t~ -66tor 	r 	Dr 't h a t - 

t  traisfer e ,  C, 	ld,  6 	RIPL 	fid 'on't orde r'suffers 	11 	jVour 	f 	1 61 

i submissions oE- 	tiie -respondent 	thcl't , -'so -ine 	of '',"h"'11- s'  

Juniors a r e 	- j ' retained 	by 	I(eral.-a'.Circle 	and*' !,, 	-iat..' - A-l *1's',`- -  , 

:t 
 ransfer is a ainst"the-j?olicy of 	''Government 9 .'the 

­9 

-and 	and 	 -I 	the 	s a me',~sta 	o n,,!',a s,'' f 'the., husb 	 ti 	a 17 	as 

p o s qli 61 e, cannot 	b e. ,  c o u n t e n a n c e d 'si n c'0.. 	t he 	j- ess po n d c.; n t F­ 11 ,  
All 
boldincu' 	a 	'transfe' rable 	post 	has'.; n(.-,":­, vested 	::right,:' 	~ 91 

..,..remain 	n the 	Kerala 	Circde 	itself, and -,--c ~ nil,6~ '!.,.6,  I aim,:. .''as 

C. 

40 14 

. ................ 
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1W_ 

r rna tt C.0 of right'41"'.the 'pouting 	I -that V  
Pt. 

rl<~ mo t i o n 	 1. 0 
t 

Learned counsel- f o r.-  -the appel I'ants' brought I to, ".',"'our 

'the order of t lie ,  Government...o 	ia notice 	 f­  Ind, 	-4"-T~Y660m' 

Tthd Commission dated'.,20.'4.1992 showing, that ~L_: the.'case"of ,.',iR 

	

.,::.:'--.respondent for modification of.-p 	 1~(~rala­ --.,61'1~.c psting q to~~ 

has:,,;. ~ ,been' considered on compassionateg.rounds ~ -  by -,giving -,  

due'wei litage 	 toemployment ,  of-  spouse ,  an ~, ,:~ onsidc ration.,,'' 
9  

other personal problems in. such ca.ses but,- 	
i 

not";'! `,, and 	 it 

.....possible to accommodato such t.Of f icer *.inot, Kerala. circle 

as several officers who* have c-ompleted thi~~_ir. 

tenure postings are waiting for their postings in Kerala 

Tele'com Circle. 

For -  all the aforementioned reasons', we`hold 

the ri 'unal was not. 	 quas T 	 justified n 	hing the order.:::',iof 

a 

	

	 and acccirdingly. we set. as.i de fe -of-,the respondent .:tr 	s 

'the; orde r -  of ;the TrIbunal. 

efore'. Pa 1- L ing'- . '%vi th this,'.. judgment, We,. in 
J  

r 0 a d i in. I i in h t 	o I tho o b ,3 q r v c-i (-..i o i i inade by L I i c 	U'c 11) Ll I I 

t 11 a t­ ,,,!:..,." - t h 	re 	 1 & 2 arc!.::r)rLaparL', d: - ;:t~o..~-conside'r. spoiidents 

	

1 : ._~ !!the ` ~-,cla ms of the: 1 .app'lic* ant alon 	ith o t h e r.". s 1. mi la'r' 1 Y W 

;situat;ed persons. , takin' into account.tie-vacancies 9 

th'ose. ,' ,  are a 	!'present.'exist.i g.and. suc .: 	. . I t 	 h ot 	which_ ~ ., 

.:year -T-,-hvou d I ll ~­,~'arise in , ,~'future;, with-Jn!, 	o d:-: 6t:,*-46ne! 
j I 	I . 	

1 	
6 1  

:app a_ !'A4  n 	in t h a 
7 

h 	 -e the -a-11owance. of ..t s.,*.aj?pea 1 may'. 6op s ider" -t ~hc 'c a ss 	of 

ie r 

t 

ib 

t I 	espo ~de'nt_ a lon,g ~ :with ",'the c a s e.' of t li e - 'o.t h 6'r s imi liar - 

0 	 yc ar V  situ ~Lted pe' rs  ' n s W i t h i n 	r i. o  d 'of one 	r _On 1 

5 



Y M ~-417 77777̀ 7  PR =r277i 

to 
__7 ~i. - 	 .1 	 .*e x jx~ r t ra day S.Lncc Lh-cre . .Was an cl 

2  5' 11 1 9 9 1 .,Of 	e 'order, of , .- th-e ,`Ti:ib,'nal u ii, a 	11 c 

d recting':,'i,  modif ied brder: . 	2 7 	1 9,  9,  2 	 tus-quo 

-instead of interim-stay whi6h"'o" rders,'- ,in 	o1~rJ4,1rcj13 inion, 
m ight-` -have. ss t o od in the way' of onsidoring ~'th 	 ...... C e c as e of' 

the respondent along with otI16' r s' ,  a s ~ ­a g,.v e e cl ur-~q n by-, 

~.tllc 

aPipellants bc--%f ore the'. Tri bun, 

ap9e ,-11 is al lowed subj ect to, the ,  above' 
vat' 101. 

13  PANDIAI~ )' 

..J j . 

............ 

M SAHAi,) ~* 

New* Delhi 
22 ­ Scpte ber 	1992 

u!4VI C. ~V 11  1; 
rq SU Tf 
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DHARAT SA?4("HAIR 	LIDA 
-IATI f;ki n-V 0!7  

t  
I thri, 20~ SOP 

NO3" G- I D 'ar /5 rl I? 1 4.1 o vyd C(j 	0 1 	~!/20 

1 7a lo co I'A " 51111. long T n pP x u n n c c14 
id Gonortil. DAM090r 

Oxdo Nut 	 dotod 06-09420fl 

	

. r 	 - !1 	-.9 J~ (latro v , 	tho follovAng 
ong'411 of 

Official is,  1-';&-roby ~rmlauzd-ljll IAd rit.r"O'k 'ON,  frori 11:11o, .01ty 

(11 ." 	 7- 
9 ,j~).Ujxislon on tji ,~ 

Aaco of 	 -A now j 	pastin-(N!U ~Ox,  .1 '-c 

Pres ont SUIO Nam, 0 ')f 	 ~jaj 	 . Aacc- or 
-pc!-,tInq 

Shri.Agiaschanta Singh JM 
-'!T /r- x 

	

y apply foa-  'M ~DA 	c T 11(7 0 f fi c 1 711 MI-I 	
qui,o.do 

	

I.J y 	 i- n 	t 3. 1 11-)P hZI I 

	

M41 	01 

	

COP/ 	 for IrA 
C, 

Pl 

Z',  r -  e'.  L t I I 

Iijev PJACO Of,  

mazoram SSA 



I~T THE CENTRkL ADMINISTRATIVE THIBUiAL 
GUWAHATI BE11CH : GU44HATI 

O.A. No. 409 of 2001 

A. Jasobanta Singh 	 Ap p1ic.,,nt 

-Vrs.- 

The Union of India 	 1~a.2"o djenta 
and others 	 V 

I 	N D 	E 

SI.No. Description of documents Page No. 
relied upon 

1 1  Application (Rejoinder) I 	- 	3 

2. Af f idavit 4 	- 	- 

3. Annexure 
I 
 A/15 ( Transfer order 5 	- 	7 

dated 16-5-2000) 

4, Annexure A/16 (Release order 8 	- 
dated 3-7-96) 

5. Annexures A/17, A/18 and' A/19 9 	- 
(Release orders dt. 5-10-01 9  
1-10-01 and 12-11-01 respec- 
tively), 

Signature of the -p plicant 

1441~00"Iazlnxz_~ Z*C  - 



!N THE CENTaA.1i ADi4INISTR&TIVE TRIB UNAL 
GUWAHATI BENCH -. GU1dAHA.T1 

0. A.. No. 409 of 2001 

IN THE  Mk  TTER OF  - 

~~hri Ayekp-j;-a Jasobanta Singh 

-Versus- 

The Union of India and 
2 others 

*.. At)Dlip,3,jat 

0 0 0 Rezj~  maanta 

In the matter of Aejoinder on behalf of 

the Applicant against the Written State-Rent 

oil the Hespondents No. 1, 2 and 0 dated 

23-11-2001 

Mfgost r  pap- gLf  ULLy­5hev th .__.LQ_ 

That with reference to the Joint Written statement 

of the Respondents, the Applicant denies -all the_ allegations 

and statonents made by the Respondents in their Join Writt n e 

Statement except those the Applicant specifically admits 

2. 	Thit with reference to paragraph No. 13 of the 

~qritten statement in respect of the Lady officials regarding 

transfer l  the applicant humbly subinits that there is no such 

folldw up rules in the Depa-rtment as one Smt: Premita Devi . 9  

14 	 e 	M  Yaikhom of ' anipur DivisionZ--SSA Imphal was transf err d f ro 

Impha-1 to VimaPur vide order No. j(80)990CE-DT.6Z,/GH/2984 dated 

16th M- 	2000 of the Chief Engineer (C) I  Tel  ecom Givil Guwa- U 	ay 

hat.,  a,  . as such the allegations and submissions made under 

... paragraph No. 13 



0 

U 

I 

-10(2).-- 

paragraph No, 13 is nothing but a plea for re-jecting the 

petit ion/app licat ion of the applicant by any means or for W 

defrauding the claim of the applicant. The respondents failed 

to explain the case of M. 'X.anitombi Devi who appeared at S1. 

-le applicant who is still senior No. 16 -it Annexure A/9 to t-'L 

to the Applicant. 

Annexure A/16 is the copy of the 0 
order dated 16-5-2000 shwoing the 
name at S 1. No. 19. 

,3, 	Th--tt with r ef erence to paragraph No. 15 of the 

Written s tatement of the respondents regarding one Shri 

Samarendra Singh st ,,,.ting that  Shri Sam,- 	n .jrendra Si  gh who f iled 

O.A. No. 184 was still in the strength of the SSA on the date 

of f iling of the OA. In this connectlon it is submitted that 

as per A-nnexure A/13 to the applicant it clearly shows that 

thd OA filed on 29-8-96 -ind  stay order passed on the same d ay 

dated 29-8-96. But Shri Samadendra Singh was re.Lieved on 

3rd July, 1996 which after stay ing/su spending 11-1he transfer 

order. The respondents deserved tobe punished for their false 

submissions. 
Annexure A/16 is the copy of 
released order dated 3-7-2000 0  

4. 	Thjt inregards to p-jragraph No. 15 of the Written 

statement that the aPplicant h-A been rele- 	- 9-2001 .jsed on 21 0 

CL 	U- (Annexure R/6) vide or , er d -L . 20-9-01 (Annexure R/6) I  it is 

submitted that the Annexure R/6 is a manufactured docment. 

'2he a pplicant attended his Office till 21-9-01 and from th at 

date he took leave on Medical gropnd. It never iSsued to t ~e 

applicant -even -it  his residence. It is humbly submitted that 

tne normal rule f or -a transfer is t' at; first the authority h 

* * * - ior hand ov er 
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for hand over tae charges thin release order will be issued. 

and thereafter struck-off order follows. However, as per 

Annesure A/6 tile applicant was struck off without release 

order that too without hinding over of the charges alad as such 

it is purely a mala-fide act on the part of tile respondents 

in order to defrauding ti-le cl ,,,:Ixa of t ~le tppLicant. This order 

of struck-off is unknown to the service rules. 

TLiat it is humbly submitted tnat the relievers 5 0  

( a) 5hri Ph. Mochn, ,ingh, (b) 6hri N, Nabakum ,..r 6ingh and 

(c.) 6hri N. 	 appearing at ~301. Ibs. 1 5 ,Ind 

9 respectively !it Azinexure V10 ~,impugned order) rele ,,Ised only 

on 5-10-2001 (w.--.f. 08-10-2001), 01-10-2001 and 12--11-2001 

after completing form- 	 in the c , ,,,-,c of the .1lities. However, 

I  applicant )  knnexure R/6 never mentioned qbout release order 

and as such it is made with mala-fide intention. One 6hri 

M ,.ilikumar Khaidem, the reliever appearing at SI.No, 7 of the 

4nne.xure A/10 has not yet been released till date, hence, the 

Respondents' act are purely a MRIa-fide ones. 

Innexures A/17 A/18 and A/19 
axe the released order copies 
dt. 5-10-01 1  1-10-01 ind 
12-11-01 respectively. 

~~ignature of the Applicant 

AFFIAVIL 



-qw-f ~ , 

1~ 

1 )  6hri Ayekp ~vn Jasobanta Singh, aged 9.bout 35 years, 

son of A. Babu Singh, occupation employee of Bharat Sanchar 

Nigam Ltd. 7 Department  of Telecommunication )  resident of 

Troisemba Aetyai Leikai, P.S. Lampliel )  Imphal Ast District, 

Manipur do hereby solemnly affirm and say as follows -. 

1. 	That I am the petitioner in the accompanying petition 

and as sucil I am fully acquainted myself with the 

facts of the case. This is true to my knowledge. 

2. 	That the statements in paragrapI -I No. 1 to 5 	except 

the legal points of the accompanying petition are 

true to ray knowledge and true to the records and the 

legal points are my humble submissions. The Annexure J- 

A/15tola s  from my personal record recieved in my 

I 	records. This is official capacity and. from' official 

true to my knowledge. 

Verifiod that the contents of pa ~ra No. 1 and 2 abov e 

are true to my kxiowledge arL belief and humble submissions. 

Imphal I  the 
12th December 2001, 

By 

pffirmrd brfore me 

ir t ~r ci-tt rr^rri— ,  I 	d-Orrart 11 1- 

T~-  

Signature of the deponent 

-ol(/  

Oath Coulmissioner, 
Manipur 
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JitLNW3EXUjRE; ALII-15  

COW OF INDIA 
DEPAIUMENT OF TELECOM SERVICES 

(CIVIL WINO) 

010 THE CHIEF ENGIN .EER(CIVIL), TELECOM CIVIL ASSAM ZON U, 

ULUBARI, OUWAHATI 

Dated 16th May.2000 
No. 1 (80 	CE.NEZ / OH /  2984 

O.RDER 
Following transfer orders in the grade orJunior Efigineer(Civil) working under Telecom Civil 
Assam and NE Zones are hereby ordered in public interest with immediate effect: 

Transferred to 	Remarks 
SN 	OFFICER 	Present Posting . 

at / under 	under / at 

P K Coswami AE(C), TCSD I AE(C), TCSD 
Dharamnag&r 

Vice Shri S K 
Chakral,orty Transferred Reneger 

2 	Shri KrisheAdu AE(C), TCSD AE(C), TCSD 5 
. 

Against Existing vacancy 

Sarkar Bongaigson . . Ouwahad 

3 	Ananda R&m Boro AE(Q. TCSD 2 
GuWahati 

AE(C), TCSD 
Bongaigion 

Vice Shri Krishendu 
Sarkar Transferred 

4 	Shrl N L Shill AE(Q, TCSD AE(Q, TCSD 2 Against Existing vacancy 

Dibrugarh Nagion This Is In partial 
modific,stion of Transfer 
order No, 1(80)94/CE- 
NEV01045 dtd 19.3-9 ,) 

AQQ, TCSD AE(Q. Against Existing vacancy 

North TCSD(Assam) 

Lakhimpur - 	* Tinsukia 

EE(C), TCD 2 AE(Q. TCSD I In Telecom Civil Store 

(NER) Silchar (Store) Vice Shri A S llutkayesilm 

Ouwahati Transferred 

AE(C), TCSD AE(C), TCSD Vice Shri Swapan K 
Dharamnsga North Barual.i Trans1'ej red 

Lakhimpur 

EE(C), TCD I AE(C), TCSD 2 Vice Shri Samir Des 

(14111k) SlIchar Itaimilar Transrorrad 

AE(C), TCSD AE(C), TCSD Against Existing vacni-my 

NER Tejpur Assam Tejpur 

A 

6 	Shri Bishnu Pad& 
Adhikarl 

I 

Shri S K 
Chakiaborty 

I 	Shri Nikhil Ch 
Deb 

9 	Shri Timesh Rn 

J;A  

5 SWi Sw&pan K 
Baruih 



stilt S Parveen EC(C), TCD AE(C), TCSD 2 Vice Shri Taptish Shankar ,  

LAskar Shillong Shillong Dey Transferred 

k 

Italladi,ir Ocy AI~C). 	I AE(C), TCSD 
NEK Tejpur 

Vice ShriTalliesh R11 
Choudhary Transferred Agartala 

Shri Shyanvil AE(C), TCSD AE(C), TCSD Vice Shri Mihir 

Shownikw Dharanu lagar NER Silchar Bliattacharjee 

Shri Bhaskar AE(C), TCSD AE(C), TCSD Vice Shri N L Chou 	ary 

Pittkayastha Aitwal (NER) Silchar transferred 

Shri N L AF 	TCSD A"(C), 1,CSD Vice Shri K Senalomba 

''Choudhary (NER) Silchar Lunglei singh.transferred 

' .,S!iri Debashish EE(C). T CD AE(C) TOD 2 Vice Shri Bijoy De y 
butta. Dimapur Dimspur transferred 

Uri Bijoy,  De y AE(C), TCSD 2 AE(C), TCSD I Vice Shri Rajeshwar 
Dimapur Shillong Olswas transferred 

1 11. ,  Slid Rajeshwar .  AE(C), TCSD AE(C), TCSD Against Existing vacancy 
Shillong 

',w 
, 
i K Senatomba AE(Q, TCSD AE(C),-TCSD I Vice Sint Premita Devi 

Lunglei Iniphal Yaikhoni trinsrerred This 
Is in partial modification 
of Transfer order No. 
1(80)94/CE-NEZ/GW345 
td 19 d 	-3-99 

Stitt lliemita Devi AU(C),TCSU I AE(C),TCSD I Agaiiist 11xisting v. cancy 

Yaikhom 11111111al Dininpur 

,~4q 	Shri A S AE(C), -1 -CSQ'I EE(C), TCD Against Existing vacancy 
Purks)wtha Guwahati, Tqjpur 

Slid Tapash AE(C), TCSD 2 AE(C), TCSD 4 Against Existing vacancy 
Shankar Dey Shillong Guwahati 

1,,i 	Shri Md. Babul AE(C), TCSD I AE(e), TCSD I In Telecom Civil Store 

k4_ 	c, I.. 	Hussain Jorhat Store ) Jorhat 

2,1 	Slit I S Das SL(C), TCC AD(Bldg), 0/0 Against Existing vacancy 

Purkayasths Guwahati COMT Assam 

_0 
Gu'wahati 

J 

4 



IA* 

v  
-7 - 
	

2 

1:.Xisling Vacancy 
'j*Cqj) 	 TCSI) I 	Agni'15 

. 
Cl i j ij i  C11  Dis 	A - 	) 	 ill rallial modification ol ,  

(m)%%allati 	Mignon 	1'ratisrer oi (lei' NO, 1  ( 8())  
94 / Cl--Nl--Z/Gl 1/345 thd 

19-3-99 

25 	Shri lkitwik 	EE(C), TCD 	AE(C), 
J'4CSD I Against Existing vRcnl'CY 

Bliallachalice 	itanagaf 	
Itallagar 

ZQ 	Slut Milill 	AE*kQ, *l*CSD 	AF(C), TCSO 	"'elecol" 	Store  

11hallachaijec 	(NElt) Silchar 	
(N Elk Store 
Silchar 

27 Shri Sarnir Das 	AE(Q,TCSD 2 A E (C), TC S D 2 Vice SlIli Aiiand Rul" 

lialingar. 	Gumliali 	11olo Transfelled 

-(C), 	AE(C), TCSD 2 Against Existing vaca ncy 
S1 1 . . ! , j ,-jdjj) Kumar 	AE 

Das 	
(Assain),Silchar Assam Silch&r 

SE(C), TCC 	AE(C), TCSD 	
Against E'Xisting vacancy 

Smt Purnima Nall 
. 
I 	

Shillong, 	Store Shillong 	in Telecom Civil Store 
Das 

'I'lic BixtiliN-C 1: 11g i l i ccis / Assistant Ellijillecis Shull relieve the 
litilisfulled officials Withill I 

ljlotjt~j without wait ing  for  litnival of the substitute and report compliance Of 
these transfel 

ill( , o r l eave  berure their release,8 1 !0  
No Walk5relictl tj fj*jc ia1 should be glatiled any k 

I , I lc  l ia ndiog/taking over of charge, 
legisters and other iccolds 

I.wmik; at om 11111cc Of 	 polls should be. furnished to all 

should be carried Out ploperly and 
necessiry charge 

. 
re 

11.11L. DAI, 
c1 l ief Engineci(C) 
1'elcCom 
Copy -C! 

The Officials collect tied. 
Ci l i; l c  Uuwaliati Shillong 

3 	CE(c), Telecom 
Civil Shillong. 

4. 	
S,,,)Clilltelldilg L,Ig i liccr l,CC Guwahati /jot lint Shillong Silchar 

S . S .W .  (C) Shillong / Guwalla 
(C) under AssRill and NE Zone Conce rned Execolivi: Engillect 

7 	CAO 0/k) CE ~C). 0%M31 inti 

8. 	AO(TA), 0/0 CGM-l- 
Guwallati / Shillong 

.-9 1 	Gumd Vile 

A 
0;0 CE(C).. Telecom li v il utovalinti 

0 

~J~ AfO~2 
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&JEP.41M.Off OF fSIBCONNOWZICAMNS 
OMCis" 	77.7 	 I'SZMRAPH.71 XNPIMU7950W. 

V0*21-1Y1rPT196-9711< 	Dtdo th# " vni ~0&96,r 

Wbt- Release Ordore 
t J1, 	-4~ 

jrn pursuance of fDN*ZxrhdZ leetfr Foe 
ZS.T1JM1TTR196-971V dt W16196,Shri H.Sanarendea 

th SjnVA#M to Aereby released frbx the Str*49 
088 Sub-Mvielon r1th luxediate effect 	WS th 
order to. 14v(>Ort J16r dUty under MpDlmapure 

apy tot- 

2* 

in 4z 

Fecessary rAIDI may be 4pplied if rejugredf 

,,7r*SDS Felegrap .9,t Al"aphal 
I  

flie TI1/.fV Tnphn1q 	 for kind 
I Injbmation 

Me MoDinapure 	 I t. necossary 
The j,ar,(cash) olo TDNrxphaZ* - o actfo?16 

The official conaernedsHe to roquested tfp - )̀,and, 
over the nacescary dooUrvents Of thore by Zj,  
the JM/Churachandpuro 
Me &rm# CAur44h6,V=r to take over the 
charge of WfOlLoktak. M addttiO 

' 
4 to Me 

norml.charge taVorartly* zolthout anY 
extra rMneration'41' 

eg reipUj, Inphal 

so 	00 

AA 11 
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BHAltAT SANCHAR NIGAM LTD 
(A Govt.of India Enterprises) 
O/o The D. E. Exte.rnal, IMPhal 

Dated at Implial 05A 0.20 
No. E-29 (A)/01-02/5 

in pursuance of The General Man 
i 
 ager Telecom District ~ Imphal letter no. EST- ~ 

21jTOr1TR Dtd. 18.09.01 vide CGMT, 
Shillong order No. STB/ES-3/Tenure/Xll Dt.06-09-01 

die Mowing JTO.. working under DE 
(External) is hereby released and struck off on the F/14 of' 

08-10-2001 with instruction to report for duty to the SSA 
noted against his name with immediate ,  

effect. 

Nanic  of  UQ 

1. 	Slui Ph. Moclia si ~ngll 	JTO 
	 Mizoram SSA 

Tile official may apply TA/DA if required. 

E. 
O/o General Mana Tetecon.-Pistrict 

0 
	 Implial, Manipur 

copy to:- 
111C Chief General Matiager"I'Clccom 
N.E.Circle '."0. l,ShWOng 	

ct AiAL 'nic General Manager Telecom DiAri 
Mizo Ram. 
The General Manager Telecom District, ~Phal 
The DGN4T, implial 

5 Sim' 
S.Gulia SDOP(South),Imphal for info. and n/a. 

,/6".Tlhe A.O.(cash),hnplial 0/0 the GMTD,hnphaI 

7.. Sfiri S.Sudit Singh JTO(S/C). 
He is to take over die chwge of JTO(SfW) in 

uneratior! tempgraffly. addition to his normal charge without any extra rem 
S. The  official concerned. 

D..E.(Exd) 
O/o the General Manager Telecom 

District,Implial. 
I/ ("Y ~,­­ 	 I 
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BHARAT SANCHAR NIGAM L'I'D 
(A Govt.of India Enterprises) 

V, 	 q# 
	 O/o The D. E .. External, Imphal 

No. E-29 (AY01-02/4 
	

Dated'at Imphal, 0 1. 10.2001, 

In pursuance of DE (P&A) O/o the General Manager Telecom District ~ Imphal 
letter no. EST-2/JTO= Did. 18.09.01 vide CGMT, Shillong order No. STB/ES-
3/TenwvM dtd. 06.09 0 1, the following JTO w' orking u nder DE (Extemal) is hereb y 

V14 today i.e. A/N of 01. 10.01 with instruction to report to the SSA noted against 
his name with imrnediate effecL 

S1.  No. 	Name of  JTO 	 Posted  -&  transfer*red to. 

N. Nabakumar Singh, JTO (RLU) 	 Nagaland SSA 

The official may apply TA/DA if required. 

D.E. (Ext ' 1) 
O/o General Manager Telecom 

District, imp1w. 

Copy to:- 

The Chief General Manager Telecom, Shillong, 
N.E. Circle (1) for kind information. 
The General Manager Telecom, Imphal. 
The General Manager Telocorn, Dimapur, Nagaland. 
Ile DGM, O/o GMT/ Imphal. 

	

5. 	The SDE (KH-LPKI for infomiafion and necessary action. 

	

~'A. 	The Accounts Officer (Cash), O/o GMT/ Im - hal. p 

	

7.. 	Official concemed. -  

E. ~(MExtll 
0/0 General Manager Telecom 

District~ Imphal 	- 



BHARAT SANCHAR NIGAM LIMITED 
0- 	 Enterprise) (A G v of India 

OFFICE OF THE GLNERAL MANAGER TELECOM. 
DISTRICT, MANIPUR SSA 

USNI, 	 IMPHAL-795001 

No.E- I 3/AE-' 1 1/1 1 1/2001-02 Dated'at 
12"' Nov,2001 

k 

[~"A S 0 1 ~  D: I  ", I  t 

In pursuance of the GM-'F[)/Il) o 
' 
rder No,ES'l 7-2/JT0/TRF d1t,i8/09/01 and 

vide CGMT, Shillong order No. ST13/ES-3/Tenure/XI1 dated . 06/09/'2001 tile 

following j.T.0. working tinder Mani.pur SSA is hereby released Ind strUck 011 

-id'Nov,2001 with instruction to report to tile SSA noted agains on the ANN of 11) 	 lot 

him with immediate effect. He may hand over necessary charge report to 
Th.Sharatchand Meetei. 

SI. 	 Naine 0 1' J.T.0 
	

Nanie of' SSA 

N. Balct,h%vor Singh 
	

Nagaland SSA 
J.'r.o(L. - 1 ()13),l 

Necessary TA/DA may be applied ir re(JUired 

er 
0/dwrl),/11:1) 

Copy to:- 

u 

1. 
.2. 

 
 
 

 
 

W9-1011,  
10. 
Il. 

Tile CGMT, NE Circle-1, Shillong 
The CGMT, NE Circle- 11, Teleco ill Circle Dimapur 
The GMT, Mizoraul/Na'galand 
CAO O/o the GMT,Shillong/Mizo 

' 
ram/Nagaland. 

Tile AO(P&A).O/o CGMT,Shillong 
The X0(C-,1'SI1),6/0 (im - 1 , 9 11) 
DE(Extt)/Rural/ P&A, 11") 
SDE(Int-l), for n/aplease 
Persor4d copy 

O/C 

O/o 


